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LEGISLATIVE ASSEMBLY.

Wednesday, 6th December, 1933.

i a il House
Asgembly met in the Assembly Chzmber of the Council
at %}E-eveuszf theyClock, Mr President (The Honourable Si- Shanmukham

Chetty) in the Chair.

THE RESERVE BANK OF INDIA BILL.

Mr. President (The Honourable Sir Shanmukham Chetiy): The H%qlsle
will now resume consideration of clause 4 of the Bes:‘rve Bank rdt b
Amendments numbered 18, 19, 20 and 21 fall according to s.he ves 1'c
given ou Mr. Mitra’s amendment. Amendment No. 22—Mr. Vidya Sagar

FPandya,

Mr. Vidya Sagar Pandya (Madras: Indian Commerce): Sir, I openly
congratulete . ..

Mr. President (The Honourable Sir Shanmukham Chetty): Does the
Honourable Member move his amendment?

Mr, Vidya Sagar Pandya: Yes, Sir. I beg to move:

“That in sub-clause (1) of clause 4 of the Bill, for the word ‘five’ thq words ‘seven
and a half’ bc substituted.” \

Sir, T openly congratulate the Honourable the Finance Member and
the Government upon their great success in getting this House to agiee
to a Shareholders Bank as against a State Bank as demanded by the
[ndian publie, by a majority of forty-three, though the Government had
% mujority  of only three in the Joint Select Committee. After the
scceptance of the constitution of the Reserve Bank of India on a share-
holder basis by such an overwhelming majority and even by a majority
»f non-official elected Members emongst themselves, it is no use tinkering
with the Bill and tryving to modify it in parts with a view to its working
15 a State or semi-State Bank. Sir, let the Bank be an alloved or
inalloyed Shareholders Bank to the Government’s own liking and let the
Bovernment of India take the full responsibility in the matter. Sir, with
such an overwhelming and clear majority on the side of the Government,
there is no ghost of a chance for any non-official amendments, unless
these are approved of by the Government, being carried in thie House
when the House and the parties and the Memberg are so much divided
and when even several party Leaders openly vote with the Government
and against the wishes of the majority of their own party. (Hear, hear.)
under these circumstances, 1 do not propose to move any of my amend-
mente notice of which I have given. Thus, Sir, I beg leave of the
Honourable House to withdraw my this amendment even,

( 2639 ) a



2640 LEGISLATIVE ASSEMBLY. [6ra DEcr. 1983.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): On a point of order, Sir. Will it be correct for the
Honourable Member to authorise any other person to move amendments
standing in his name?

b dlr President (The Honourable Sir Shanmukham Chetty): That cannot
e done.

Now an axpendmpnt has been moved accompanied by a request for
leave to. mf,hdraq lfr The amendment runs:

‘““That in sub-clause (7) of clause 4 of the Bill, for the word ‘ive’ the words ‘sewen
and a half’ be substituated.”

Has the Honourable Member the leave of the House to withdraw this
amendment ?

Seqng Honogzrable, Members: No, no.

M. Pxogidest (The Honourable Sir Shanmpukham Chetty): The Honqui-
able Member has not got the leave of the House to thhgraw his amgpdr
ment.

Mr. S. O. Mitra (Chittagong and Rajshahi’ Divisions: Non-Muyham-
madan Rural): Sir, the Honourable the Mover of this amendment has
moved that the capijtal of this Central Bank of Indla shoyld he Rs. 7%
crores instead of five crores of rupees. As he has given nq regsons why
he wanted to increase the sharc capital, it is very difficult for us to know
how we can meet his argumeni:s. In the Select Committee, he had not
placed before us agy reagons, nor was it even suggested by the Hogour-
able the Mover of this amendment as to why he wanted to increase the
capital. The onus, therefore, lies heavily upon. him, particularly he being
a member of the Joint Select Committee, for making out a case for his
proposition. He did not raise the point there, nor has he given anjy
reasons here for increasing the share capital. I think, therefcre, we
should oppose thia motion.

Sir, in this connection I should like to refer to the point that tha
Hpnourable Member has tried to make that because there is no chance
of carrving any amendment nzainst the Government opposition in this
House, that is a valid argumen! against our trying to do our best to
press forward views that previil in the country aad to bring out what
the ccuntry wants in connerticn with the Reserve Bank Bill as it has
come out of the Select Committee and how it should now be amended
by thie House. Sir. it is a commonplace thing in the workmg of every
Constitution that there is the majority party and there is the Opposition
which for the time heing, iz in the minority in this House, of course
with this difference that the minority in other countries have their chanee
of becommg the majoritv if theyv can show that they would serve the
country’s interests better.  Our Constitution, however, is unalterabls,
and. therefore, whether we are in the majoritv or in the minority, we
must always be in opposition. But still T think it ia the hounden duh
of this Opposition to press forward cvervthing that is for the best interests
of the country according to their view and to try at any rate to influence
the attitude of t'.e Governmeni. To take the familiar example of the
British House of Commons, we know that the Labour Party, which forms
the Opposition, is composed cf sbout 50 members, with ten times ther
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number forming the Treasury Benches and their suppaorters; Buts- yet, cn
alt’ important oecusions, as His Majesty's Opposition, they think it their
duty not cnly to put forward tieir views, but also to divide the whoie
House and to put on record their side of the case. Here also, I think,
we owe it to our constituency that whatever we consider to be in the
best interests of the country aud whatever we consider to be their views.
we should put on record in thizs House. I Mknow, there sre Members
who really think that nothing can be gained even by putting forward
their views, and for them, if they think it is all useless, certainly it i8
better to resign and go back; Lut in the case of all those who seriously
take any part in the work of the Legislature, I think constitutionally,
mora'ly and honestly they shouid try their best to put forth their views
for the considerstion of the Guvernment even though they cannot car~
the House with them. Sir, with these words, I oppose the amendmens.

My, Amar Nath Dutt (Burdwan Division: Non-Muhammadan Rural):
Sir, I cannot support the amendment which my HonouraBle friend has
just now moved. for I do not know the reasons which led him to put
forward. an amendment. like that. To move an amendment and then
immediately to ask for leave to withdraw it after saying something about
the voting strength of this House was not, I think; relevant. But as he
has introdused that matter with respect to this amendment, I beg to
submit that he need not have been so disheartened as he seemed to be
that the voting. strength is overwhelmingly on the other side. Now, Sir,
if we eliminate the 28 official Membera who are bound to vote for the
oficial. Bill and the 14 other nominated Members, who are pledged also
to support the Goverament (Cries of ‘‘No, no’' from the Official Benches),
I beg to submit that the vatimg majority in this case will. be reduced from
48-to 8. So, it is not. an. overwhelming majority and, if we take into
consideration the presence of our friends of the European Group and alse
some of the habitual supporters of the Government, then I think we can
clnim that we reallv have an elected majoritv in the matter. Under the
circumstances, T think the only possible gain that we can have by tabling
an amendment, although I have tabled none, is to place before this House
our views ahout certain clauses of the Bill. Tf we do it and if we trv
our best to impress upon the Government what our views are about this
Bill, T think we all have done our duty towards ourselves ag well as
towards the Government and the countrv. In that, we should not fail
and T submit that the proposal for the withdrawal of the amendment was

not supported by us for that very reason. With these words, I oppose
the amendment.

Mr. M. Maswood Ahmad (Patna and Chota Nagpur cum Orissa:
Mphammadan): Sir, I am very sorry that my Honourable friend, Mr.
Vidya Sagar Pandya, has moved this amendment and at the same time
hg wants to withdraw it. This has made our position a little weaker no
doubt. T request him, Sir. not to be disheartened and to join hand with us
for the benefit of the Motherland.

1 am sorry that T do not agree with Mr. Mitra because he hins opposed
the amendment. T think it would have been better for him to allow him
to withdraw his amendment if he was aainst this amendment. But
when he said that he would not allow Mr. Pandva to withdraw his amend-
ment, then he ought to have supported it. T do not understand his posi-
tion at all.

A2
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Mr. S, 0. Mitra: I said that the amendment was not moved by Mr
Pandya in the Select Committee nor did he give any reason why he did
not move it. :

Mr. M. Maswood Ahmad: Very well, Sir. If there were sufficient.
reasons for opposing the amendment, it was better for Mr. ‘Mitra to allow

my Honourable friend from Madras to withdraw it.
Mr. S. 0. Mitra: That point I have also explained in my speech.

Mr. M. Maswood Ahmad: Sir, now I leave the explanation which did
not convince me. In this connection I wish to say a few words. There
13 no doubt that, from amongst the Indian elected Members, 83 voted
against the Government and only 28 elected Indian Members voted with
the Government and I hope my %[onoura.ble friend, Sir Lancelot Graham,
will not contradict this statement of mine.

Though my friend, Mr. Pandya, did not say a single word in support of
7% crores, I support his amendment, the reason being that you will find
from my amendment No. 27 that it proposes to create new registers in
Karachi, Lahore, Patna and Cawnpore. For that purpose it will be neces-
sary to increase the amount from five crores to 7} crores. I do not desire
to say anything at this stage as to why I propose to increase the number
of registers, as I wish to deal with that subject when my amendment is
moved. But I must say now that an increase in the capital is very
essential. If these mew registers are created, then certainly more shares
will be required for these registers as our Bombay and Calcutta friends
may not like to reduce their shares which are about Rs. 1,40,00,000 and-
Rs. 1,45,00,000, respectively. It is for this reason especially that I
support this amendment. '

In this connection, Sir, I would Lke to warn the Muslim Members
who have voted with the Government and I request them to support us.
in this matter. I would very much like to know from them what is
Government going to do for them that they are blindly supporting them
in such vital questions. I want to know whether they have got any
assurance from the Government tbat one »f the Deputv Governors will
be a Muslim. If they maintain that this question cannot be raised, then
let me tell them that my Honourable friend, the Finance Member, has
admitted this much that at least one Indian will be one of the Deputy
Governors. When this announcement was possible to make,. was it not
possible for him to say that one of the Deputy Governors would be a
Muslim or a member of the minority communities. I want to know from
the Muslim supporters of the Government whether thev have received
any assurance from the Government that the Muslims will have any seat
on the Directorate? No such assurance has been given by the Govern-
ment up till now. I want to know from them if they have received anv
assurance from the Local Governments that on the local boards Muslims
will get their representation.

Mr. President (The Honourable Sir Shammukham Chetty): The
Honourable Member had better settle that question in its proper place.
He may now coafine himself to the capital of the Bank.
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. Mr. M. Maswood Ahmad: Sir, T am only warning my friends. that they
may not oppose me and support the Government blindly in this amend-
ment. 1 want to remind them that they have not got any assurance from
the Government for Muslims. That being the case, why are they so
blindly supporting the Government? Thev are not gaining anyvthing
from the Government for their support. Therefore, they must support
us on this question as it is very necessary that the amount should be
increased from five crores to 7} crores, so that it may be distributed on
the registers which will be created. .
*  8ir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): 8ir, the
amendment moved by my Honourable friend is to raise the share capital
from five to 7} crores and it is not such a simple matter as some of my
Honourable friends seem to imagine. Surplus capital is always a dangerous
thing for any company. If the Reserve Bank could utilise 7} crores with
benefit to itself and to its shareholders and to Government. who are to share
its profits, nobody would have the slightest objection, but it is doubtful if
this T} crores could be utilised with any benefit. If my Honourable friends
have moved this amendment or have supported it merely with the object of
fulfilling the desire of some Members of this House to have a larger share
‘rapital allotted to their provinees, may T respectfully point out to them that
it is not a very good reason. If they so desire and if they thirk that their
provinces can subscribe to a larger amount of capital than has been laid down
in the Bill, let them move for a larger portion of the capital. "TIf they think
that it is unfair to give Bengal, with all the other provinces included in
that register, one crore and 45 lakhs, let them move for its reduction. If
they consider that Bombay should not get one crore and 40 lakhs, let them
move for the reduction. Personally, let me tell my Honourable friends
that T attach very little value to the amounts assigned to these registers,
because there is going to be a transfer of shares from one register to another
and if one register is not able to hold the full amount allotted to it. it is
bound to go to another register. You cannot help it. Tt is like trving to
keep water in a place where the levels are against it; it must flow away
unless you dam it and we are not going to dam the share capital in any
way in this Bill. Under the circumstances, I do not think the object will
be fulfilled and T would urge Honourable Members not to overload this
Bank with unnecessary capital and reduce the chances of the Bank making
a reasonable profit.

_The Honourable Sir George Schuster (Finance Member): Sir, T have no
objection to my Honourable friend withdrawing this amendment.

. Mr. President (The Honourable Sir Shanmukham Chetty): ‘The question
is: ‘
“That in sub-clause (1) of clanse 4 of the Bill, for the word “five’ tha words ‘seven
and a half' be substituted.”

The motion was negatived.

Mr. B. Sitaramaraju (Ganjam cum Vizagapatam: Non-Muhammadsn
Rural): There is another amendment to the same effect in the name of my
Hoyoumble friend, Raja Bahadur Krishnamachariar, who is the Leader of
8n important Group, and T understand that he intende to move that amend-
ment. Therefore, I do not propose to move my amendment.

Mr. President (The Hanourable Sir Shanmukham Chetty): The Honour-
able Member cannot make it as a condition. -
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Mr. B. Sitaramaraju: I understand he is going to move it and, therefore,
1 am not moving my amendment*.

Raja Bahadwr G. Krishnamachariar (Tanjore cum Trichinopoly: Nen-«
Muhammadan Rural): I think it will come in my time.

Mr. Amer Nath Dutt: Now is your time.

Dr. Ziauddin Ahmad: The only question is whether this particular
proviso should be added to sub-clause (1) or sub-clause (3). I think sub-
clause (3) would be a more suitable place.

Mr. President (The Honourable Sir Shanmukham Chetty): That is per-
fectly immaterial to the question. It is open to an Honourable Member
who has tabled an amendment to get up and say that he does not want to
meove it.

Raja Bahadur @. Krishnamachariar: May I move my amendment now ?

Mzr. President (The Honourable Sir Shanmukham Chetty): No. In his
tum the Honourable Member ean move it.

Mr. Bhuput Sing (Bibar and Orissa: Landholders): Sir, I beg to move:

“That at the end of swbclawse (Z) of clause 4 of the Bill, the following be
uinserted :

‘but the Government shall have the right to buy up all shares of the Bank at any
time after the lapse of fifteen years from the date of opeming of the Bank'.”

Sir, this is a very simple provision and it is nothing new here. It only
allows the Btate to purchase shares after the lapse of 15 years and this is
not a new prineiple that is being introduced in India. Tifre are many
Central Banks ou the Continent of Europe where such a principle does
exist. I can quote some of the relevant clauses of some of the Banks to
show that sueh a provision does exist. I shall take the case of the Austrian
Bank. In the Federal Bank of Austria:

*“The Federal Government is. with sanct‘on of Legislature entitled to take ower
business of Bank at its real value in event of expiry of privilege, loss of privilege,
or liquidation before expiration of privilege.”

Then, take the case of Czechoslovakia:

*‘If Charter expires State has right to take over entire assets with liabilities or only
& part of them.”

Similar provisions do exist in the case of Danzig, Denmark, Estonia,
Germany, Hungary, Lithunia, Poland and several other Banks. I need not
go into the Charters of these Banks. My intention is that if the Bank is not
run properly, then the State should come and take over the shares from the
public. Supposing the Bank is not run in the interests of the country and
suppasing the oredit and the currency policy is not properly managed, then
it is the duty of the 8tate to take over the shares. Now, the Bank may
vonduet such a business without violating the provisions of the Act, but
ite policy may be detrimental to the interests of the country. In that csse,
it is the duty of every State to take the management of the Bank. This is

“T\st at the end of sub-clause (7) of clause 4 of the Bill, the words and Igure‘
“‘and 75 per ceni. of the paid up capital shali be held by mationsls’ be mserted.”



THE RESERVE BANK OF INDIA BILL. 2645

only a permissive clause and it does not ask the State compulsorily to take
over the shares after 15 years. The Government should accept this provi-
sion in the Statute. They may say that the Legislature or the Government
#ave inherent rights to take over shares any time they like. But, I submit,
no harn will be done in having a clause like this in the Bill. With these
words, I 'move my tunendment.

Mr. President (The Honourable Sir Shanmukham Chetty): Amendment
moved:

“That at the end of sub-clause (I) of clanse 4 of the Bill, the following be
nserted : ' .

bt the Government shall have the right to buy :}) all shares of the Bank at any
tinte after the lapse of fifteen years frmg the dats of opening of the Bank’.”

Raja Bahadur @. Krishnamachariay: B8ir, after having agreed to 8
Shareholders Bank yesterday, I am not suie how this condition would work,
but, at the same time, I do feel that it is just possible that the danger
pointed out by my Honourable friend, Mr. Aggarwal, mnay come into exist-
ence. It seems to me, however, instead of putting this proviso and taking
4 leap into the unknown, it would be a much better thing if my Honourable
friend would agree to move an amendment to sub-clause (4) of clause 1 by
saying that this Act shall remain in force for a period of 15 years instead
of 25 years. Even {f my Honoursble friend’s amendment is accepted, we
cannot do anything ut present. It is only after 15 years, we van sit down
and see what to do and what not to do, whether the Act conforms to what
we considet to be the proper method or whether something else has to be
put down. If that is the only object of the amendment, as I consider it is,
thren, I submit, the same object will be achieved by the amendment to sub-
clause (4) of clause 1 as I indicated, leaving the position to work itself
for the next 15 yeatrs a¢cording to the scheme of the Shareholders Bill un-
disturbed by any trouble as to what may happen after 15 vears, whether
Government are going to purchase the shares and all that sort of thing.
I would request my Honourable friend to see if he cannot accept my
suggestion 8and withdraw his amendment leaving him to meve the amend-
ment I suggested to sub-clause (4) of clause 1 at the proper time.

Mr. Muhammad Ashar All (Lucknow and Fyzabad Divisions: Muham-
madan Rural): Sir, those of us who support the State Bank and have given
dlaborate reasons for the same for some days here and also those of us who
find that there is nothing in this Bill to provide any relief for the agricul-
turists or the landlords or to any of those who hold property in this
country, consider that this period of 15 years is a very long period for this
Act to come to an end. This clause, moved as an amendment by my
Honourable friend, will provide a source or a principle for this House or for
the future House to amend this Act and, at the same time, for the Govern-
ment to acquire the Bank. Whether this Bank fails or whether the eountry

oes not like the Bank in its present condition. after 15 years, I think
they would at least have sufficient experience. It will enable the Govern-
ment too to have the right, if circumstances justify, to turn this Bank into
& State Bank. 1 support the amendment.

_ Mr. Muhammad Yanin Mhan {Agra Division: Muhammadan Rural):
Sir, we had a long disoussion about this in the Committee . . . .

Mr. Gaya Prasad SHigh (Muzaffarpur cum Champaran: Noa-Muhiin-
madan): Which Corfimittes ? DondonrpOommittee? P -
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Mr. Muhammad Yamin Khan: No, the Committee of which you were
-also & member. It looks rather difficult to press this point every time when
we have already, by a huge majority, adopted the scheme of a Shareholders
‘Bank and not g State Bank, and it is curious that we should bring in a device
‘to deprive the shareholders of the benefit which may accrue to them later on,
and by this amendment my friend only intends that the shareholders, who
will subscribe to this Bank, should be only the money-lenders who can invest
. their amounts for a particular period. But if the desire is that the shares
may be held by the poor people and the agriculturists, then they must have
a security so that after a short period they may not be deprived of the
- benetit for the money which they have invested. No company can be started
_for a shorter period and if it is started to end after a few years, the people,
who will subscribe to that company, will think twice before they put their
money there. The House decided by its vote yesterday that the Bank
'should be a Shareholders Bank, which means that the money should be
subscribed by the people of India and not by a few rich people who want
to use it for a shorter period. Of course, money-lenders can advance for a
shorter period, but if you want to induce poorer people like agriculturists
and clerks in the Secretariat to invest their money, then they must have
some security and some knowledge that their money i8 secure and that
they will not suffer after a few years. He must get the same advantage as
‘an ordinary man purchasing a share in an ordinary - company would get.
This amendment is a new device to reopen, after 15 years, the question
whether it should be a State Bank or a Shareholders Bank. And then who
will decide this question? Tf Government make some money, then you
should not deprive the shareholders of the chance of investing their money.
If there is more profit, on account of their money, then they must not be
deprived of it without their consent, because they will not be represented
and will not have any voice. The shareholders will not come up here and
-argue their point. It will not be the people of India, but the Government
-of India who will decide their fate. It may be said that this House will be
representative of the people, but the Members of this House will not come
here on the specific question whether there should be a State Bank or
-whether they should vote for a Shareholders Bank. There will be only a
few people; in the whole of India there will be one lakh shareholders who
will get the vote and this one lakh cannot exercise sufficient influense on
.the Members of this House who will come from different places to decide
their fate. I do not think it will be treating the future shareholders properly
if we say that after a certain period Government should buy back all those
shares, because these people will have no voice in deciding their own fate
and they cannot argue their case.

One point may be advanced that, if this Bank is not working properly,
why should it not be a State Bank? It will become a State Bank, because
‘there is a provision already in this Bill which gives ample power to Govern-
ment that, if the Bank fails to perform its functions, the Governor General
will take back the whole management and it will be wound up. And T do
‘not think it will be treating the poorer people of India fairly to place their
fate in the hands of the future Government or even in the hands of the
future Legislature who will not be coming and seeking their election on this
.direct issue. Therefore, I oppose this amendment. :

Mr. Muhammad Anwar-ul-Azim (Chittagong Division: Muhammadan
Rural): Sir, T am grateful to you for affording me this opportunity of speak-
ing on this amendment. It seems to me that we are very forgetful .of
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events that are happening here on the. floogof this:Asesmbly, and thst is
why I am now on my legs. I am neither here to say anything in reply
to what has fallen from my esteemed friend, the present Secretary of the
.All-India Muslim League, of which I am one of the-Yice-Presidents, nor
am I quostioning the propriety of the Leader of the Independent Party,
losing his temper in the course of a debate in this House, nor am I to
criticise my friend, Mr. Bhuput Sing, whether this amendment is rightly
put and rightly couched. 8o far as this amendment is concerned, per-
haps my friend, Mr. Bhuput Sing, and others feel that, after this Bill is
passed, perhaps the door is slammed against them. But I can assure him
that if he had taken a little trouble to go .through the severe cross-exami-
pation to which the present Secretary of State for India was put by the
Joint Select Committee in London, he would find there the strong com-
mitments, on behalf of the Government of England, that this Assembly
or the Assembly that will be coming in the future will have the power of
moving Resolutions in order to influence the decisions of the Governor
General in Council in important matters. Therefore, why should my
friends on my right lose heart ? Besides, it is also apparent from' the trend
of the examivation by my esteemed friend, the Leader of the Independent
Party (Sir Abdur Rahim), that the people will not be penalised in any
way and that no newspaper will be penalised if they started an agitation
over the wrong exercise of that discretion of the Governor- General in
Council which will be given to him under the particular instrument. If
so, many things are available at the disposal of my friends on my right
who are so anxious for a State Bank, and they. should not lose heart and
should not come with 8o many amendments which are likely to defer our
decision on this matter.

Dr. Ziauddin Ahmad: Sir, I frankly admit that we were defeated yes-
terday on the question of Shareholders vegsus State Bank and we should
now have our discussion and make every effort that a few capitalists should
not monopolise the Bank. I entirely agree with Mr. Ranga Iyer and differ
from my friend, Mr. Neogy, that the country was unanimous in demand-
jng a State Bank. No doubt the country is divided, but the principle of
division is very different. The dividing line is really the four walls of this
building: public opinion’ outside this Assembly Chamber is overwhelmingly
in favour of a State Bank. (An Honourable Member: ‘‘Question’’.) But
it has been proved thut public opinion, as represented in thig Assembly, is
also overwhelmingly in favour of a Shareholders Bank. 8o we should take
the scheme of shareholder. We on this side have been advancing argu-
ments only on the question of Shareholders versus State Bank; but we
have not examined the scheme of a Shareholders Bank as it is preserted
to us. I say that the.scheme, as it is8 now before us, is one that is open
to very grave doubts, and I am not certsin whether it is constitutionally
correct. It is a general principle in any thecry that if you establish one
case in which a thing cannot work, then the scheme is wrong. I am now
going to give you a case in which it may be impossible to establish a
Board of Directors or the local boards in any way. Suppose five lakhs cf
persons apply for a share, -each of Rs. 100—I appeal .to my.two Honour-
sble friends opposite, for it is for them to consider it particularly—I say
the theory you are mow advancing..is -mathematipslly wrong .and I am
going to prove it. . . % . . : '
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‘Tht Honourebie Sir @eorge Schumter: My Homourable friend surely
should address the Chair and not me on the subject.

Dr. Bivaddin Ahmad: I always address the Members through the Chaér
and not directly. I say, supposing five lakhs of persons apply for ome
share each of Rs. 100, none of these persons will have the right to vote or
attend any meeting; and so there cannot be a meeting of the local or
Central Boards, and consequently there can be mo election of Directers.
1 say this possibility can anse. . . . .

Mr. Muhammad Yamin Khan: Wili there be nobody in the whole ef
India who will apply for five shares and pay Rs. 500?

Sir Gowasji Jehangir: Before my Honourable friend goes any futthet,
may I appeal to him to read the Bill, because if he had read the Bill ke
would not have made these remarks. (Intetruptions.)

Mr. President (The Honourable Sir Shanmukham Chetty): The Hon-
ourable Member should not give way so easily.

Dr. Ziauddin Ahmad: The value of a share is Ra. 100; and suppose
there are five lakhs of persons asking for one share each, and nobody is
willing to purchase more than one share and invest more than Rs. 100. . .

Mr. B. B. Puri (West Punjab: Non-Muhammadan): Mav 1 know
which particular part of the Bill Sit Cowasji Jehangir was referring to?

Mr. President (The Honourable Sir Shanmukham Chetty): It is Dr.
Ziauddin Ahmad who is speaking now.

Dr. Zisuddin Ahmad: T shalf take a hvpothetical example. When you
make a law, vou have to provide for hypothetical cases also, and my
hxpothetical case is this: suppcse five lakhs of persons apply for one
share each and none of them is willing to spare more money, then how
are vou going to allot the shares and how is an election to take place?
In that case, the whole scheme will fail

Mr. M. Maswood Ahmad: Each European will apply for five shares
in all the five circles.

Dr. Zianddin Amad: T am not speaking of any particular corhmunisy:
when a law is enacted, it must he made to cover all possible cases that
might arise; and this is a possible case, though I admit it is not pro-
bable: still we must make provision for such cases

Mr. President (The Honourable Sir Shanmukham Chetty): What hap-
pens if nobody applies for shares?

Dr. Zianddin Ahmad: That was my first objection

Raja Bahadur G. Krishnamacharfar: 1 apply for five shares and hawe
the Bank entirely under my control.
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Dr. Ziauddin Abmad: The other question that might possibly arise is
the ome that the Honourable Mr. President himself has suggested: suppose
8o one applies for sbares; in that case also the machinery will be penalised.
For these emeeptional cases, 1 think, there ought to be some provision, so
that the dJaw may moet be defective.

The second point is this: I shall criticise the scheme as a whole first
and then I will come to the specific points. I say it is not really the
principle of democracy that we are introducing by this Bill, but the
principle of oligarchy and I am going to give you certain figures. . . . .

The Henoursbie Sir Srojendra Mitter (Law KMember): Invite Professor
Einstein to solve these problems.

Dr. Eizuddin Abnall: Since the Members on the Treasury Benches
are competent to do everything, they are also quite competent to take the
of Einstein or of any other Professor or Scientist. I now take an
example. At Rs. 100 a slmre, there are five lakhs of shares. Out of thess
$,00,000, there is bound vo be some wastage: that is any person holding
Jese than five shares will not have a vote: persons having seven or eight
shereg will have only one vote for the five shares and no vote for the
sermaining two or three: so there will be some kind of wastage on account
of people purchasing shares not in exact multiples of five, but in sub-
multiples. I calculate that we may safely put down this figure of wastage
at 25 per cent: 8o, out of these 5,00,000 shares, only persons having five
shares each will have a vote : and, allowing for wastage, 88 1 have indicated
above, to the extent of 25 per cent. it leaves us with 75,000 voters. Then
eomes the question of plurality of votes. The maximum number of votes
a shareholder can have is 10, and persons h:aving more than 50 shares cannog
have more than 10 votes. Omn account of this thing, I put down the approxi-
mate value of votes to be five and, therefore, only 15,000 persons will really
be available for votes. Out of this 15,000, let us see how many will really
vote : it is our experience that more than 20 per cent of the total amount of
votes will never come forward and give a vote either by means of proxy or
by other methods. Bo we get 20 per cent of this 15,000, that is to say,
the number of votes really available will only be 3,000. Now, this 3,000
will be distributed among five centres and, therefore, there will be only 600
persons in each area who will come forward and vote: and this is what
is called liberalisation and nationaligsation, which will be limited to the votes
of 800 persons in each area. 1 say, if the number of actual voters in each
area is deduced te HDO persons then ean you really call it Indianisation or
You may say that the whole thing is liberalised. S8ir, these things really
ought to have been worked out by the Finance Department, but my
experience is not only of this, but of other proposals relating to customs and
tariff, etc., that this Department is the most unscientific Department in the
Government of India. They have got the figures, but they are mever able
to substantiate their assertions by scientific asguments. The whole scheme,
as ig laid before us, is open to very serious criticism and it requires very
detaited consideration. Though, no doubt, we are defeated, I must say that
we are going to work out the shareholders’ scheme and give it a trial. The
Present proposal is that we should give a time limit. What we say is that
#hould Government find, after a period of, say, 15 years, that the scheme
® fiiling, they shoudld have the option to purchase these shares. It does
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[Dr. Ziauddin Ahmad:] G rhmeedd e LS
not follow that they should do it, but we want to give them the option to
do it. My friend, Mr. Yamin Khan, suggested that we would be doi:gg a
great injustice to the poor people. if we buy these shares. This reminds
me of the conception of poverty by the Emperor Bahadur Shah. There
was a great famine.in Delhi at one time and the King was approached for
help, and he said that the poor people would at least have a dish of pulao

'Raja Bahadur G. Krishnamachariar: Not pulao, but khichdi.

- Dr. Ziauddin Ahmad: Very well,-we will.say bhichdi,—that was really

the lowest conception of extreme poverty, That is to say, a person who
has only one dish of khichdi is a very poor man. Sc my friend thinks that
a man who can afford to purchase a share of Rs. 100 is:a poor person, but
1 think a man who is in a position to purchase a share of Rs. 100 cannot be
included in the category of a poor man, because though he cannot be called
rich, he certainly can’t be put in the category of a poor man in this country ;
he will be a middle class man, because poor people will never have Rs. 100
to invest on a share of this kind. The other point is, we have got short
term loans here already. The Government have floated a loan which can
be pavable at any time between 1929 and 1947, and the option is always
left to Government and everybody will see that Government may or may
not be . . . ..

Mr. Muhammad Yamin Khan: Is my Honourable friend aware that the

agriculturists have invested their money in these short term loans? Is my
friend aware of the fact that a large number of agriculturists have subscribed
for these short term loans?
Dr. Ziauddin Ahmad: T started with that assumption. any way, I say,
if you can tell these people, whether, rich, middle class or poor, if you can
tell these people beforehand about this option, that the amount may be
paid back at any time after an interval of 15 vears, there is no injustice
done. The Bill already provides for & period and it is 25 years. This
particular provision gives the option to purchase it at any time between 15
and 25 vears, and this is not contrary to the practice followed by the
Government of India in raising their loans.

. Before I sit down, Sir,—this is the first time I have spoken sfter eight
days,—1I should like to reply to a charge that was levied on the floor of the
House against me on the question of the Ottawa Agreement. People said
that T had changed my mind in connection with the Ottawa Agreement

------

" The Honourable Sir Brojendra Mitter: The Ottawa Agreement is hardly
relevant to the present question.

Dr. Ziauddin Ahmad: Tt is nnt relevant. T know, but since I was accused
on the floor of the House of having changed my mind, I should merely like
to reply to that accusation. Sir, T don’t see that there is. any harm in
changing one’s opinions. People do .change their opinions, and I have
ehanged my opinion, and I will not hesitate to change my opinion if strong
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arguments are given and circumstances change. At the same time, if I
change my qpinion, I will certainly publicly give the arguments and
reasons a8 to why I have changed my opinion; but if a person changes
his opinion in the same way as a person changes his clothes, then, of course.
it is objectionable. Iersons may change their opinions, and it i8 their
duty, for the guidance of the public to give reasons in plain words as to
why they changed their opinion. But if a man changes his opinion without
giving any reasons for so doing, that is of course very unjustifiable, and
this is the objection.

In the first place, I mention that I never opposed the Ottawa Agreement,
1 myself moved a reference to Select Committee. In the-Committee I was
convinced that that was really for the benefit of India, and T still say that
it has proved beneficial to India, though not to the extent we had expected.
Now, that it has proved beneficial is proved from the figures . . . . . .

Mr. President (The Honourable Sir Shanmukham Chetty): Certainly,
the figures relating to the trade of India with Great Britain are not relevant
to this particular amendment. The Honourable Member must kncw that.

Dr. Ziauddin Ahmad: Very well, 8ir, I shall not give any detailed
arguments about this Ottawa Agreement, but I would like to mention that
our balance of trade began to improve after the Ottawa Agreement, although
the expectations that we made were not realised for two reasons. In the
first place, the Government gave up the Ottawa Agreement and took up an
all-world problem of economic depression, and, secondly, our trade figures
are not the same now as they were in 1929. These are really the points
that I want to mention, and I say clearly that there is absolutely no harm
to change one’s opinion provided the man puts down, for the benefit of the
public, the reasons as to why he has changed his opinion in clear and
unambiguous terms. With these words, Sir, I support the motion.

Mr. B. Sitaramaraju: Sir, some of us on this side of the House attach
very great importance to s provision in this Bill which would enable the
Government at any time to purchase these shares. In pressing that point
of view. it is not my desire to revive the controversy we hdve had for four
or five days on the question whether we should have a State Bank or a
Shareholders Bank. Just now my friend, the Leader of ‘the United India
Party, has given his thoughts on this question again, but. I would invite
him and those of his way of thinking to the very weighty words uttered by
the Honourable the Finance Member in closing that controversv. He stated
that there was a good deal to be said on both sides of the question. He
never denied that, but according to him, under present circumstances, it is
12 Noow, DECEssary to have a Shareholders Bank. The verdict of the
* Houge supported his point of view. I am not in any way in-
fluenced by the counsel of despair, or, if I may say so, by the despair of
age of my Honourable friend, Mr. Vidya Sagar Pandya. I have always
the confidence of youth, not for the results that we may.or.may not achieve
on the floor of this House, but for the consciousness that I have done at
least my duty on the floor of the House and hope that good may, however,
come out of evil. I do not care whether it is shared by other Members of
the House or not, but I have that consolation. It is not to ravive that
controversy that I have got up to speak on this amendment.
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As T have said at the very beginning, T attach very great importance to
& proviso in this Bill that it should be left to the State at any time to pur-
chase the shares back. FEower in the Order Psper, there is an amendment
standing in my name which does not give the latitude which my Honourable
frierd, Mr. Bhuput Sing's amendmeént gives. His amendment is to the
effect that it should be open to the State to purchase the shares back atter
13 years. T was not prepared to go even so far as that. I thought that
the State should have at any time the right to purchase those shares. I
am not unmindful of the remark made by my Honourable friend, Mr. Yamin
Khan, the Leader of the United India Group, but I would invite his atten-
tion to. the fact that this is not an ordinary. joint stock bank or company
that they are opeming. It is to be a national institution where every
national: has: got a. right to know as to how it is working and take it up
when they deem. fit. The nation can never have a better agency, & Gov-
ernment responsible to them. I venture to submit, therefore, that if, at
any time, it is considered best in the interests of the country that the
Legislature should influence the fitture Government of the country to take
back the shares,. they should have the right to do so. After all, my Honour-
able friend, Mr. Yamin Khan’s argument could not hold much water if
he remembers that this Bill is for a period of twenty-five years. After
twenty-five years, it is. quite competent for this House to: repsal. it.
Mt Blmput Sing: Not for a period of 25 years only. The sub-clause
sayst

*“... fora petiod’ of tiwenrty: fime: years and thereafter until repealed.’”’

Mx. B Sitaramarajn: That will come up before the House. When there
ig & provision. for 25 years, then it must come up after 25 years for con-
sideration.

An Hononrable Member: How ?
Mr. Bhuput Sing: No, no. The sub-clause is:

‘“twenty five years and thereafter until repealed.”
M. B. Sitaramaraju: The question of repeal will come after 25 years.

Some Honourable Members: No no.

Mr, B. Sitaramaraju: Then, the very simple remedy is to change that
portion of the Bill. I think my Honourable friend, Mr. Ramaswami
Mudaliar, has got an amendment to that effect and it is that amendmen®
that has misled me to think that this Bill cannot go beyond 25 years without
our consent. Therefore, what my Honourable friend says is quite true.
That is a matter in which we have to hestow a little more care to see how
that provision should be suitably modified. But there is another point, and
I would particularly ask my Honourable friends to pay a little more atten-
tion to it, and it is that, even under the provisions of this Bill, there is
a clause under which the Government can sunersede this Bank. They have
got a provision to that effect,—clause 80. We, who know how the powers
vested in the Government to.supersede are really acted upon, we. who
know something of municipal administration, we who know something of
the loeal board admiristration,—we know how those powers of supersession
are always applied. There is no appellate suthority over the decision which
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the Government may take under that provision. It giwes. large powsrs of
digcretion to the Government to supersede the Bank. Therefore, con-
gidering the fact that this ppoviso only savs that if the Government deem,
it. fit it should be competent to them to do so, considering the powers we
are already going to give them, considering the great controversy that has
been raised over this question and the probability that, after all, those who
are today in a minority may be right and those who are in the majority
today may be wrong, considering also various other circumstances that may
have to come into play as #ime goes on. T think that the amendment
which my Honourable friend, Mr. Bhuput Sing, is moving is not such a
great concession which he would demand from those who are fortunately
circumstanced today to be in a majority. I think, therefore, that this pro-

viso to which we attach very great importance should be given due com-
sideration by the House.

M. President (The Honourable Sir Shanmukham Chetty): The Honour-
able Member- may- formally move amendment No. 28 that stande in his-
name, so that the discussion will be on both the amendments.

Mr. B. Sitaramereje: Sir. I beg to move:

‘“Phat to. sub-clause (Z) of clause 4 of the Bill, the following proviso be added :
‘Provided that it shall be competent to the Governor General in Council at any time
ta purchaee the shares at. par’.”

Mr. President (The Honoursble 8ir Shanmukham Chetty): Further
amendment moved:

““That to sub-clause (1) of clause 4 of the Bill, the following proviso be added:

‘Provided that it shall be competent to the Governor General in Council at any time
to purchase the shares at par’.’ v

The Hpuse will now- discuss the amendment. of Mr, Bhuput Sing and
also that of Mr. Sitaramareju.

Mr: Mohammad Yamin Xhan: May T sav on a point of order that the
discussion which has taken place or Mr. Bhuput Sing’s amendment has
already been to some extent exhausted? Mr. Sitaramaraju’s amendment
goes much farther than Mr. Bhuput Sing’s amendment. Mr. Bhuput Sing’s.
amendment gives a 15-vear period. while Mr. Raju’s amendment says,
“‘at snv time’’. There is another thing. Mr. Bhuput Sing’s amendment
does not sav that the shares should be purchased at par, while Mr. Raju’s
amendment says they must be purchased at par, which is a totally different
thing. If the Government want to purchase after 15 years . . . .

Mr. President (The Honoursble Sir Shanmukham Chetty): What is the
Honourable Member’s point of order? If the Honourable Member, who has
already taken part in the discussion on Mr. Bhuput Sing’s amendment,
wants to add g few more words because of this further amendment, the
Chair will- allow him to do so.

Mr. Muhammad Yamin Khan: That is what I was telling.

Mr. R, §. Ssrma (Nominated Non-Official): After the speech of the
Leader of my Party explaining the attitude which the Centre Party would
take on this amendrent, I thought that there would have been no need
for me to speak, and I certainly would not have intervened had it not been
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*~ {Mr. R. 8. Sarma.]”

for the provoking—I won't call it thought~provokmg, (Laughter) but pro-
voking—speech of the Leader of the United India Party. %e said a8 hi

first reason that the principle, that there should.be a shareholders’ scheme
of Reserve Bank, has been accepted in this House by a huge majority and,
therefore, for all practical purposes that should not be discussed again,
because we are committed to that scheme. That argument is neither rele-
vant on this issue nor is it one which will appeal to any Member of this
House in taking a decision on this matter, because I will put it to him
very clearly that if there is a motion from the official side today that all
the Members of the Legislative Assembly should commit suicide, I am
sure, it will be passed bv a huge majority in this House. (La.ughter)
That does not affect us or appeal to us. But what I say is that there are
other considerations why, as my Leader pointed out, this amendment
would not get the support of the Centre Party. This House will remember
—1I may say that with a certain amount of pardonable pride—that the
first suggestion of an alternate plan like this, that as a compromise between
those who hold that a Shareholders Bank is the best, and those who think
to the contrary, there should be some grovision in the Bill empowering
the State to purchase the shares, came from me in the speech which I
delivered when this Bill was under consideration during the Simla Session.

Mr K. 0. Neogy (Dacca Division: Non- Muhammadan Ruml) This
point was referréd to in' the -Select Committee’s Report -

Mr R. S. Sarma: Long before that. When this Blll was conmderof
during the Simla Session after it was introduced there.

Y

Dr. Ziauddin Ahmad: I remember that.

Mr. R. S. Sarma: Therefore, we are committed in principle to a pohcy
like that, not on the arguments which Mr. Yamin Khan has just now'
adduced that the shareholders will suffer, that it is a navel thing and that
there will be nobody to look after the interests of the shareholders then.

. In the first place it was not at all novel, because, in all the rallssay
shareholders agreements, there is alwayvs this provision that the State can
buv after a particular time and with regard to the interests of the share.
holders going by default even before the actual shareholders come into
existence, we find champions advocating their cause, and when there are
actual shareholders, there will be plenty of men who will look after their
interests much better ana much more sincerely than Mr. Yamin Khan.
If we are against this amendment, the reason 1s this. If the suggestion
of my Leader is accepted, namely, that this could with utility and better
effect be moved as an amendment to clause 1, namely, that the charter
should be only for a period of 15 years, it will cover a wider area and’
we thought that it would be a more acceptable amendment and better in’
principle. Tt is for those reasons that we thought of opposing this amend-’

ment on behalf of our Party.

Sardar Sant Singh (West Punjab: Bikh): 8ir, I support this amend-
ment of my Honourable friend, Mr. Bhuput Bmg, and I support it on
three grounds. The first is, that it is the compromise between the State
Bank and the Shareholders Bank. 8econdly, it will give us an experience

.- &
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of the working of the Bank for a sufficiently long period, During this
time we can certainly form our opinion' whether the Reserve Bank has
been kept free from political influence or not, and, thirdly, because this
will give a notice to the shareholders from ‘this time‘that the power is
vested in the State to purchase their shares and they will not be able to
claim compensation if the shares are purchased- after the lapse of this
period.

Now, as I pointed out in my speech yesterday, I am in favour of the
Shareholders Bank provided I am assured that it will be free from political
influence of all sorts. Herein is .given a period during which India will
have to judge for herself whether Whitehall or the City of London has or
has not been interfering in the working of the Bank. We in India are
peculiarly situated. We have bitter expcrience of the past that our
monetary policy has not been worked solely in the interests of India and
we are naturally anxious that in future the monetary policy of India should
be worked in the interests of India alone and not in the interests of Great
Britain or any other dominion. In this eonnection I think it is desirable
that such a provision should exist in the Bill ftself. My friend, Mr.
Yamin Khan, expressed apprehension on behalf of the shareholders saying
that those poor agriculturists, who will subscribe to the shares of the Bank,
will not subscribe fo it if they know that the period is not long enough
for investing their money. My friend Las probably forgotten that this
Bank is not a profit making Bank. The maximum dividend is six per
cent. and, even after the dissolution of the Bank, the shareholders cannot
get any profit beyond a certain limit which is prescribed in the Bill itself.
There is no reason for him to fear that the poor investor will be deprived
of his just right after 15 years. I think the maximum that you can get
under the Bill will be earned by the fifteenth year and, beyond that, they
cannot go. The value of the shares will not go higher. Therefore, there
can be no fear on that score. The second argument that he gave as to
there being a provision in the Bill, the liquidation provision, which em-
powers the Governor General to take over the Bank’'s affairs in case the
Bank is not working properly is not sound. The liquidation provision, my
friend forgets, is a provision which will only be enforced when the Bank
begins to totter. It would not be brought into use so long as the Bank
i working properly. What we want is that, if the Bank is working
properly and the credit and currency policy of the money market is being
co-ordinated in the interests of India, there is no reason to suppose why
any Government, which may be in power then, should try to purchase
the shares. After all, it is a permissive amendment only. It is not a
peremptory amendment. The Government of the day need not purchase
the shares, but, in case the policv of the Rank goes wrong, the Government
of the day, without any sanction from the Gevernor Genersl as is provided
for the currency and credit legislation, can step in and say that in future
the Reserve Bank shall be a State Bank end that it shall be worked in the
Interests of Indians alone. Therefore, this is a most salutary amendment
which has been. proposed by Mr. Bhupus Sing and I support it.

Sir Cowasji Jehangir: Mr. President, it is not necessary to go ‘nto the
various questions that have been raised on this amendment by mv Honour-
‘a,bl.e friends, but there is just one statement made by my friend, the Doctor,
.¥hich T should not, lfle to go uncontradicted. He sthted that there ‘might

»
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have been in this House a ma]onty for a Shareholders Bank, but he eon-
fidently thought that, in the country as a whole, hhe people were unani-
mously in favour of a State Bank,

Dr. Ziauddin Ahmad: T said, substantial majority.

Sir Cowasji Jehangir: I do not believe that is correct. I believe there
is a great deal of difference of opinion in the country, but I maintain
that there are more supporters of a Shareholders Bank today than there
ever were before. They may even be in a majority, and, so far as my
province is concerned, I can say with some confidence that the majority
are in favour of a Shareholders Bank.

Now, Sir, as to the question of changing one’s opinion, I think every man
not only has the right to change his opinion, but has to change his opinion
in the interests of his oountry when circumstances change and when new
facts come into existence and new facts are brought forward which one
might :not have been aware of when one originally came to a decision, but
it 18 incumbent on everybody, as my Honourable friend, the Doctor, said
to give nos only reasons for a change of opinion, but what is much more
important is that those reasons should be understood by everybody. To
give reasons whieh are not understood is not of much use and, therefore,
I think the most important point is that the reasons for change of opinion
should be understood and, therefore, I deprecate, Mr. President, any
allusion to change of opinion of any of our Honourable friends, whether
they be in this House just now or they may not, on this important question.

As to the question of the voting power of shareholders in the future,
T think my Honourable friend will realise that if he studies the Bill «
little more, that provision has been made for most circumstances that may
take place in the future and he need have no fear that nobody will apply
for five shares, for 1 ean guarantee that there will be at least three or
four who sit within a few feet of me who will apply for Rs. 500 worth of
shares, and, therefore, there will be some voters on the register when this
‘Bill becomes an Act and the Reserve Bank is an aceomplished fact.

Dr. Ziaunddin Akmad: The Honoursble gentlemsn ssid something about
giving reasons which are inelligible. Does he know the reasons given by
Sir Purshotamdas Thakurdas and Mr. A, Rangaswami Axngar for changing
their opinions ?

8ir Oowasjl Jehangir: Mr. President, I deprecate accusations of this kind
against well-known men in the publie life of India when they are not present
pere to answer such charges. They are quite capable of defending them-
selves outside and I am not here to defend them, bus I do deprecate, and
I would appeal to Honourable Members that it i8 not fair to make serious
-allegations ageinst gerntlemen who are not present in the House.

Dr. Zisuddin Ahmad: T did not say anything about these two geﬁﬂe-
men. I merely asked whether the Honourable speaker in aware of. any
arguments advaneed by them? I simply asked for & ““ yes " or “no ",

8ir Cowasjl Jebangir: The fact. is, Mr. Premdent if my Hono,umble
friend wants to kuow it and insists on my giving the fact, the fact is
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that my Honourable friend was present from dsy to day im Londom at
these mestings and in daily tomeh with the members of that Committee,
and not once did he say one word in favour of s State Bank, nor did be
agk any of his friends who were on that Committes to advocate a State
Bank, and, therefore, I do not think it right that he should now ask me
for the opinions of members of that Committee who are not Members of
this House—opinions which they msy have expressed, which I am not
aware of.

Bir, caming to the exact amendment, there has been & great deal of

pathy for this amendment in this House and I think the majority feel
that the 8tate should have the power to buy up all the shares at
gome stage or another. Now, the stage at which under this Bill the State
can buy up all these shares is after the lapse of 25 years, after which it is
contemplated that an amendment to the Act can be moved in this House
affecting the rights of the shareholders. That is in clause 2, and the point
raised by Mr. Bhuput Sing is—if I may so state it—whether it should be
after 15 years or after 35 years. If he is of opinion that it should be after
25 years, then the provision is already there in the Bill.

Mr. Gaya Prassd 8ingh: Where is it ?

8ir Oowasji Jehangir: Clause 1 (4) says:

‘“This Act shall remain in force for a period of twenty-five years and thereafter
until repealed.”

So, after 25 years, the Bill can be amended in certain respects so as ta
enahle the Btate to buy up the shares. But the whale scheme is supposed
to be in force for 25 vears, and it is intended that no material change
should be made for 25 years. Now, my Honqurable friend desires that
the State should be enabled to make a material change after fifteen years.

Mr. Bhuput Bing: My point is that the State should have the right to
purchase all the shares at any time after the lapse of fifteen years if it is
necessary to purchase the shares. There is no such provision that the Bill
shall come up before the House after 25 years. )

8ir Cowasji Jebangir: After 25 years, if the State, being the Govern-
ment of the day, is of opinion that the shares should be all bought up, they
ean do 8o under the provisions of this Bill under clause 1 (4). I think
that is the legal interptetation; 80 we were informed in the Select
Committee. Under clause 1 (4), after 25 years, by an amendment of this
Act the State can buy up all the shares. (4n Homourable Member: *‘At
the market value?’) "No. There is a provision in the Bill that a certain
proportion of the profits must go to the shareholders—23 per cent., 75 per
cent must go back to the State. Twenty-five per cent must go to the
shareholders, and what is more, if, under clause 80, - the
Bank is wound up or the State has to take over the manage-
ment of the: Bank, then, with ‘regard to' the profits, for each
vear the shareholders get one per cent. That in to sav, if the
Bank has got to be womd up after five vears, thev will get the
return of their monev at the par value plus five per cent. if the prodits =9
warrant i, $he balance going to Government, and, therefore, there is an
obiect in puiting in 25 years. The objeot is that the shareholders should
Fet their share of the profits belore the Btete should evercise its option

ne
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of buying up the shares. So the period of 25 years is very significant. If
his amendment was carried by the House, it would mean that after fifteen
years the State would buy up all the shares, paying the shareholders at
par plus only 15 per cent. of the profits, whereas the shareholders
would be entitled to another 10 per cent if the Bank was allowed to go
on as contemplated under this Bill for another ten years.

The Honourable Sir George Schuster: May I point out to my Honour-
able friend that it seems to me there is a lacuna in my Honourable friend’s
amendment, because nothing is said as to the price at which Goverament.
will be able to buy up the shares. It would not necessarily follow that
the shareholders will get par value plus a premium in addition. "I think
my Honourable friend’s amendment is defectve on that point.

Sir OCowasji Jehangir: It may be that the legal interpretation may be
that the clauses regarding winding up may not apply to my Honourable
friend's amendment, and, therefore, after fifteen years, they will only get
their monies back at par. I do not think that is what my Honourable friend
intended. @My Honourable friend would have to amend his amendment
to carry out his real intention, and I am certain that that was not his
intention and most probably he has overlooked it. I am not really so
concerned as to the drafting of these clauses as the intentions of my Honour-
sble friend.. If the drafting can be improved, that will have to be done
undoubtedly. After all, we are laymen in this House, we are not expert
drsftsmen, and when we express an opinion that we desire an amendment
of the Bill in a certain direction, we do expeet that the Law Officers of the
Crown will see that our intentions are carried out in the Bill. That is all I
suggest on behalf of the non-official side. I myself would have expected that
my Honourable friends opposite would point out to me that my intention
was not being carried out by the phraseology I have used, and, I should
think, that should apply to all amendments moved in this House. What
my Honourable friends mean, however, is that after 15 years the State
should have the right to purchsse all the shares, returning to the share-
holders their money at par plug fitteen per cent. Now, the only issue before
this House, in my humble opinion, is whether it should be 25 years or
15 years. If it is 25 years, then, as the Raja Bahadur very clearly pointed
out, that provision is in the Bill. If it is 15 years, then my Honourable
friend’'s amendment would have to be carried.- I would like to have &
confirmation of this from the Law Officers of the Government. Will the
position be this that, for all other purposes, clause 1 (4) would remain in
force but for this particular purpose, that is to say, if between 15 and
25 years of the life of this Bank the State wanted to exercise its option,
then & provision should be made for it. I would like to have a confirmation
of this.

The Honourable 8ir George Schuster: I would like to tell my Honour-
able friend that the result would be a good deal more complicated than that.
If the Government exercised their option to purchase at the end of 15
years, many of the provisions of this Bill would beeome inapplicable. The
whole of the provisions for the election of Directors would disappear and
smending legislation would be necessary. It would be mecessary to legis-
late for settihg up & State Bank. Therefore, all the. provisians of the Act
in Chapter 11, at any rate, would cease to have effect.
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~ 8ir Cowasji Jehangir: That is exactly the point. I have not.the slightest

.doubt in my ‘mind that a new Bill would have to be moved. But the point
is that, under clause 1 (4), Government would be precluded from moving
such a Bill because it would be a breach of faith with the shareholders.

The Honourable Sir George Schuster: Not at all. I think there has
been some misunderstanding as to the effect of clause 1 (4). There can

be no clause put in to a legislative measute which prevents the Legislature
from amending that measure. )

Sir Oowasjl Jehangir: If that is the assurance givem . . . .

Mr. President (The Honourable Sir Shanmukham Chetty): By no pro-
vision in an Act of this Legislature can this House preclude its successor
from amending an Act which this Hcuse passes. The Honourable Member
may put a hundred years in this Bill, but it will not prevent the same
House next year from amending this Bill or any of its provisions.

8ir Cowasji Jehangir: But there is a third party in this case, the share-
holders. This House can always amend the Act as it chooses within a year
of its coming into force provided they are prepared to pay the damages to
the shareholders. That is my view and 1 do maintain that if you invite
the shareholders to subscribe the capital and then chuck the money back at

them within a year or two, I think the shareholders have some grievance and
have some claim.

Mr, ¥. E. James (Madras: European): If there is a compensatory
clause in the Bill for such an event, then no shareholders would have any
cause to grumble. .

Sir Cowasji Fehangir: But there is no such clause. - If you can amend
this Act at any time so as to enable the State to buy up all the shares,
then no provision in the Aect is necessarv. As soon as the Government of
the day come to the conclusion that they should buy up all the shares, they
move an amendment to that effect or bring in a new amending Bill and all
the shares are bought up. But in that case I do think that a provision should
be made to compensate the shareholders to enable them to get a proper
percentage of the profits. No such provision has been made in the Bill.
Now, may I ask what was the object of putting in clause 1 (4)? The object
is to give an assurance to the sharcholders that at least for 25 years they
shall have a permanent investment.

The Honourable Bir George Schuster: That is so.

_ Bir Cowasfi Fehangir: That is the object of the clause. Therefore, Sir,
if you give an assurance of this sort to the shareholders in the Bill, vou
murt also have a' provision to compensate them if you change your mind
or if the State changes its mind. I think Mr. Bhuput Sing or, for the
‘matter of that, any layman would be carried away with the idea that for
25 years the State cannot interfere,

Mr. N. N. Anklegaria (Bombay Northern Division: Non-Muhsmmadan
Rural): Ts there anythng which can debar this Legislature from repealing
this compensation clause at any time it likes?
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Sir Cowasji Jehangir: This Legislature or, for:the. mattér of that, any
Legislature can do the most unjust things and they have done the' most
‘unjust things in the past and, I feel sure, that the .best of Legislatures
will continue to do unjust things. But- we cannot contemplate just now ©
Legislature in the future depriving the shareholders of their legitimate
profite, ' i e

Mr. B. R. Puri: I would like to know where does this question of
damages really come in and then I could meet i$? S

Sir Cowasfi Jehangir: There is this clause ir the “Bill ket gives an
assurance to the shareholders that their capital will be kept for 25 years.
‘11 you change that, you do some damage w the shareholders and; themsfore,
the State must compensate the shareholders.

Mr. B. B, Pari: If you will just let the question . . . -

Mr. President (The Honourable Sir Shanmukham Chetty): The
‘Honourable Member can reply to the arguments ‘if he gets a chance
Iater on. :

Sir Oowasji Jehangir: I still repeat that the only point is whether the
State should have that moral right within -25 years or within 15 years.
_The legal right it always has. I would personally prefer 35 years, because
it gives a fair chance to the Bank to get on its feet. And, in 25 years
time from now, many of the constitutional problems that loom large on
‘the horizon that are always present in our minds will, I am certain, not
‘exist and most probably our successors will be discussing totally different
issues to what we are discussing today. Therefore, I do appeal to my
Honourable friend, Mr. Bhuput Sing, that if he gets the assurance and
if it is clearly understood that the State has got the right after 25 years,
if it 8o chooses, to buy up all the shares under the provisions of the Bill
as it stands, he will withdraw his amendment.

The Honourable Bir Brojendrs Mitter (Law Member): May I explain
:the position?

Mr. President (The Hodoursble Sir Shanmukham Chetty): The
-Honourable Member cught to finish hia speech and then the Honoursble
the Law Member can explain the legal position.

Sir Cowasji Jehangir: Then, I will appeal to the Honourable the Law
Member to clear up this position whether the State, according to the pro-
visions of the Bill as it stands, cannot amend the Act s0 ae to buy up all
the shares, paying the shareholders such compensation as may be just-
fiable. I can see the point that the Honourable the Fmance Member is

-troubled over. There is8 no provision in the Bill that 25 per cent. should
be paid to the shareholders out of the profite if the State buys up all
she shares. There is mo provision of that sort. I think such a provision
might be included and it might well come from Government. If that is
so and that was the understanding as far as I remember—at any rate that
was my impression—in the Select Committee that the State should have
-the right to buy up the shares after 25 years, then the Gavernmenmt cnp
- bring an emendment to that effect. Clause 1, sub-elause (4), is prpvided
for that. I do admit now thes we did not provide for compensation.
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The Honourable 8ir George Schuster: I think rhy Honourable friend is
. perhaps introdueing & certain amount of confusion by talking sbout buying
up the shares, That might be one rather special method of terminating
the Bank'a charter. In fact, it would not be the normal way. If the
‘Bank is given its life of 25 years and if its charter is then terminated,
that means normally that the Government would take over the business
_of the Bank, not that it would buy the shares from the shareholders. The
Bank would cease to carry out ite functions and would go into liquidation
and in that case, the provisions of clause 56 would apply. I think my
Honourable friead is perhaps making the case more difficult by contem-
.plating it in terms of the Government buying up the shares.

- 8ir Oowasji Jehangir: Would the Honourable Member inform the
.House as to what is contemplated after 35 years under the Bill? Would
the Honoursble Member say what the expiession *'thereafter until repealed’’
.means? I think it means that if Government Jo desire a change, they
can do so after 25 years, It will go on as it i« umtil it is repealed and
that the repeal should not come for 25 years. That is the assurance you
give under the Aot, whatever your rights may be.

The Honourable Sir George Schuster: If the Aot is repealed, then the
consequence would not be the buying of the shares by the Government
-but the taking over of the whole Bank’s business or liquidation of the Bank,

8ir Oowasji Jehangir: What becomes of the shareholders? How are
they compensated ?

The Honourable Sir George Schuster: According to the provisions of
clause 656.

Sir Oowasji Jehangir: Clause 56, according to the Honourable the
Finance Member, would apply to conditions when Government take over
the managcment of the Bank for other ressons at any time.

The Honouradble 8ir George Schustsr: On liquidation.

~ 8ir Cowas{l Jehangir: Under those circumstances, it is more than
possible with the assurance given by the Honourable the Law Member
that the House would be prepared to accept 25 years and I think the

Bill, as it stands, would perhaps serve our purpose and no amendment may
be necessary.

Mr. 8. 0. Mitra: Make it 15 years everywhere.

Mr. President (The Honourable Sir Shanmukham Chetty): The
Honourable Member ought to make up his mind whether to conclude his
speech or not. o

Sir Cowusfi Jehangtr: I have concluded.

The Honeurabie Bir Brojendra Mitter: Sir, clause 58 of the Bill refers
to liquidation and that has nothing to do with termination under sub-
clause (4) of clause 1 which says:

) “Ti?;."A“ shall ?msin in force for a period of 25 years apd thereafter until
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Clause 56 is operative oniy during the currency of the Act. The Act gods
on if it is not repealed after 25 years. - But you cannet tie the hande ef
the Legislature by a clause like this. The Legislature can, at any moment,
repeal this Act, amend it or make or not make any provision for compénsa-
tion. The Legislature is supreme in that matter. 'When the Act says
that it goes on for 25 years and thereafter until repesled, really this has
no legal significance; it is a mere expectation. It goes on for ever until
amended or repealed. The clause does not in anyway limit the power of
-the Legislature to amend the Act or to repeal it at any time within 25
vears. I think the confusion arose by introducing the liquidation ‘clause
into this discussion. The liquidation clause is operative when the Bank is
going on under the Act and when the Governor General in Council by order
_directs liquidation; then and then only clause 56 comes into operation. As
regards compensation, which myv Honourable friend, Sir Cowasji Jehangir,
‘referred to, supposing at any time the Legislature wants to amend this
Act, and supposing the Legislature says that the State should take over
from the shareholders and buy up their shares, it will be for the Legislature
to say whether, in fairness to the shareholders, compensation should not
be paid to them. The Government cannot give any assurance on this
matter. That is entirely in the hands of the Legislature,

Sir Oowasji Jehangir: May I ask the Honourable the Law Member
whether the significance of sub-clause (4) of clause 1 is not at least a moral
assurance ? ’

The Honourable Sir Brojendra Mitter: It is the expectation that it
should go on for 25 vears and thereafter if not repealed. I repeat that it
does not limit the powers of the Legislature to step in at any time within
the 25 years.

Mr. President (The Honourable 3ir Shanmukham Chetty): Does
the Chair understand the Honourable Member to say that clause 56 re-
garding liquidation will come into operation only if there is a specific order
of the Governor General in Council that such & liquidation be made and the
proviso defining the shares of the shareholders in the Reserve Bank will
come into operation only in such a case?

The Honourable Sir Brojendra Mitter: Yes, Sir.

Mr. President (The Honourable Sir Shanmukham Chetty): It
that is so, what happens after 25 years? If after 25 years, the Act is
repealed and the Governor General does not notify any liquidation, what
happens to the assets of the Bank? :

The Honourable Sir Brojendra Mitter: It will be for the Legislature to
say, because clause 56 cannot be operative if the Act is repealed. It can
come into operation only when the Governor General in Council makes an
order under the Act; if the Act is repealed, clause 56 goes with it, and then
it is for the Legislature to substitute anything in its place, with or without
compensation. . : : :

Mr. 8. O. Mitra: T support the amendment of my Honourable friend,
Mr. Bhuput Sing, and hope that my Honourable friend, Mr, Raju, will
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not press his smendment. I have made it clear that I believe -in a, State
‘Bank and I further believe that, in course of time, the Government as well
as those who oppose us today would feel that a shareholders scheme will
not function as they expect it to. I kmow thay this Legislature is the
supreme Legislature in the country and that it has got power to repeal
or to amend any of its provisions but unless there is a clause like the
smendment proposed, the question will arise about compensation as was
put by Bir Cowasji Jehangir. If there is no such clause, I admit, Sir, as
vou have said, that this House can always repeal this Act or change 1V
into a State Bank, and questions will then arise that the gshareholders were
not appraised of that fact and that they may demand compensation.
So, we, on this side, would like that there should be s specifie -provision
"in the Statute itself that if it is found afterwards that the Shareholders
Bank is not functioning and is replaced by a State Bank, there will be
no difficulty. : .

As regards the amendment of my Honourable friend, Mr. Raju, I
agree with him that his amendment is the more logical, and if we follow
the precedents of other countries which my Homnourable friend, Mr. Bhuput
Sing, enunciated we will find that nowhere perhaps is there any time-limit.
Yet I appeal to my Honourable friend, Mr. Raju, not to press his motion,
because of the peculiar conditions in India. We should like to give
sufficient time to this Reserve Bank, even us a Shareholders Bank, to
make experiment, so that it may not be said that it has not been tried
for a sufficient period of time. Then there ig an agreement,—a subsidiary
agreement with the Imperial Bank for a period of 20 years. We on this
tide are attempting to bring it down to 15 years, making 10 years certain
und five years notice, in which we will get the support even of my Leader,
8ir Cowas)ij Jehangir. That ig an additional ground that the perioq for
n shareholders scheme should be certain for 15 years, after which there
will be the option for the Government to buy up its shares. Sir, many
Honourable Members, who argue from the opposite standpoint, forget
that it is really an optional clause, and why should they not have
confidence in Government? Bince yesterday we have been feeling that
the officials have become traitors and that they do not support a State
Bank, and when we support a State Bank. they vote against it. We have
confidence in the present officials and also in the officials of the future.
This is an optional clause that if the State of the day feels that the
Bank is not being conducted in a proper way, then it will exercise its
option. It has been truly said by the Raja Bahadur that, under olause
90, there is a provision for stepping in in case of emergency. But what
U urge is that with a provision like this we may not go to the extrems
length of superseding the whole Bank and thus creating a very critical
situation in India. In clause 80, it is provided that, under certain con-
tingencies, the Bank should be altogether supersedad and wound up and
the Legislature for the time being will be called upon to think of another
scheme. But, I think. if we accept this provision, there is anothor alter-
native way by which instead of going to the extreme step of putting
the whole. country’'s finances into jeopardy, Government may think it
:orﬂa their while to buy up shares. So reallv this provision only give#

0 the country and the Legislature the power to review the whole
;‘;“!tmu about the State Bank, and, instead of waiting till the ond of
years, we get ah sarlier opportunity t reviss our position.
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I must say just & word shoub the opinion in the ceuntry ss regards a
_State Bank. I accept my Leader's statement that in the Bombay
‘Presidency there is a vast majority in favour of a shareholders schems;
but, 1 may say, Without fear of contradiotion, that in the rest. of
_the country, outside the Bombay Presidenoy, the majority are for a 8tate
"Bank. So, later on, if the country and the Legislature and the Government
‘feel that the shareholders scheme has failed, Government may
step in and this clause will help in that ditection. B8ir, I support the
amendment of my friend, Mr. Bhuput Bing

Mr. T. K. Ramakrishna Reddi (Madras ceded Districts and Chittoor:
Non-Muhammadan Rural): Sir, Sir Cowasji Jehangir seems tu have been
‘scared away by the fact that under sub-clause (4) of clause 1, the Act
shall remain in force for a period of 25 years and that, if we acoept this
smendment giving option to Government to purchase the shares after
15 years, then we may have to pay compensation to the shareholders,
and, so, many complications would arise. But, Sir, we have not yet
‘disposed of clause 1 which will come latterly and, so, if the House agrees
to give option to the Governmens to purchase shares after 15 years,
‘there is no harm in subsequently smending thig sub-clause (4) of clause
1 and 'say that this Act shall remain in force for 15 years, eto. Further,
Sir, sub-clause (4) of clause 1 does not ssy that the Bank should come
to an end automatically after a definite period. It may continue even
beyond that period unless it is repealed and so there is absolutely mno
difficulty in regard to this matter. And everything depends upon us
whether we accept 15 years and agrees to give option to Government to
purchase the shares after the lapse of 15 years. But, even supposing we
do not amend sub-clause (4) of clause 1 and allow the Act to remain in
force for 25 years, if we accept this present amendment we need not pay
compensation to the shareholders, bacause the shareholders purchase their
ehares with their eyes open to the amended clause and hence we are
not required to pay any compensation to them a¢ all. Further, the figure
of 25 years is not sacrosanct. A period of 15 years is quite enough
for us to see whether a Shareholders Bank will work successfully. It
i8 quite a long period and, after the end of 15 years, the option is given
to Government to purchase the shares if it is proved at the end of that
period that a Shareholders Bank does not work properly. Hence I have
pleasure| in supporting the amendment of my friend, Mr. Bhuput Sing.

|

Mr. 8. O. SBen (Bengs] National Chamber of Commetce: Indian Com-
merce): Sir, I have been listening to the debate alf this time, but I am
afraid I have not understood the meaning of this proposed amendment.
The amendment is that Government will be in a position to purchase
8ll the shares after 15 years, but what would be the result of purchasing
these shares after 15 years?Will the Bank continue as settled in this
"Bill or will it cease to function as a Reserve Bank and as a Shareholders
Bank? 1 say, it must cease to function as a Shareholders Bank. Under
the ordinary company law, if in a company all the shares are purchased by
one person or when the number of shareholders becomes legs than seven, the
company ipso facto goes into liquidation and ceases to exist. This Bahh, of
‘tourse, will be a statutory company and I do not know what will be the posi-
thon when .all the shares arc purchased by Government for its own purposes.
The provisions contained in this Bill canno$ then eperate. Buy it i3



gaid that, under sub-clause (4) of clause 1, thers is: a guatintes By Govern-
ment that the Bank shall continue for 25 years aud thereafter. I ssy, there
s no guarantee, nothing of the kind. Section 56, which has been referred
to by the Honourable the Law Member, shows conclusively that the
Government can, if they like supersede the Bank or wind it up abt any
‘time they like. There i8 no time-limit given there. Therefore, to say
Mtyils: years is the minimum time for which the Bank should exist i8
a myth. | .
The Honourable Sir Brojendra Mitter: It is a mere expectation.

Mr. 8. O. 8en: T would not say even that much. It is a surplusage,
-because, as the Law Member has prit-it, you earmot bind the Legislature
‘%0 tie up their hands for & particular period and not to act if they like
to do so. In these circumstances, I do not understand the object of this
amendment. If the Government have power under clause 56 to wind up
-the eompany &t any time they like, what is the object of having an
-amendment which is to be on clatise 4? In these circumstances, I oppose
-the amendment. | - '

~ Mr. Gaya Prasad Singh: Sir, I rise to support this amendment. I sm
‘not wedded to the exact wording of it which may be open to certain defi-
ciencies a8 pointed out by my Honourable friend, Sir Cowasji Jehangir,
.but 80 long as the intention is clear, giving option to the State to purchase
the shares of the Bank after « specified period, I for one would like to
support it.

Sir, I have neither the desire nor the capacity to follow my Honourable
friend, Dr. Ziauddin, in his mathematical conundrums which he placed
before us, and which I leave to my Honourable friend, the Finance Member,
“to solve for the benefit of the House. I have only to stress that the Bank
must stert with goodwill on both sides, and with confidence. 1In this
connection, I would refer to the speech of my Honourable friend, the Finance
Member, which he delivered on the 14th September, 1933, in which he said
that the Bank ‘‘must become a trusted part of Indian public life’’, and that
*‘it must be an Indian institution commanding the confidence of Indian
opinion, otherwise the whole purpose of the proposal would be lost’’. Now,
8ir, if my Honourable friend stands up and opposes a reasonable suggestion
like the one embodied in the amendment in question, will he not be laying
himself open to the charge thad he is imbued with a distrust of the future
1 of the power which this amendment seeks to confer upon the
iy Government of the country? Why is it that my friend fights shy

of the power which this amendment seeks to confer upon the
Government after 15 years, to purchase the shares under. whatever eondi-
tions it may be proper for us to lay down? Relerence has been made to
clause 30 of the Bill. Clause 30 of the Bill refers to the powers of the
Governor General in Council to supersede the Central Board, and the con-
dition laid down is that, if, in the opinion of the Governor General in
Council, the Bank fails to carry out any of the obligations imposed upan
it by or under this Act, he may, by notification, declare the Central Board
to be superseded. Wee can envisage circumstances in which this Bank might
not have gone beyond the terms laid down in any of the clauses olfmtsﬁs
Bill; but, at the same time, it would bave acted in a way which is harmful
to the interests of the country: for instance by the-manipulstion of the
ourrency and coredit poliey. Under these circumstances, although not
- strictly speaking péntravening any of the provisions of this Act, it might
be necessary for the State, after 15 years, to buy up the shares and eonvert
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it into a State Bank. So, by opposing this amendment, the Government
:? only betrsying a distrust of the future Government of the country after
years. ' ‘ ‘

Reference has been made to clause 1 (4) which says that this Act shail
remain in force for a period of 25 years and thereafter until repealed. What
is the meaning of this sub-clause? If, as it has been claimed, il is the
inherent right of this Legislature to bring in an amending Bill at any time
within the period . . . . T T S

The Honourable Sir Brojendra Mitter: This word ‘‘inherent” has a very
unsavoury association in this House; the right is not inherent: it is an
express right of the Legislature. '

Mr. Gaya Prasad Singh: If it is the express right of this House at any
future time, irrespective of the period, to bring in an amending Bill, sub-
clause (4) of clause 1 becomes superfluous: then, what was the necessity
for putting it here? Every Act remains in force until it is repealed . . . .

Raja Bahadur G. Krishnamachariar: You put it, because you agreed in
the Select Committee.

Mr. Gaya Prasad Singh: 1 am very glad, my friend, Raja Bahadur
Krishnamachariar. has made reference to the Select Committee, and, with-
out betraying any secret or going into the details of what transpired there,
I might say that it was put forward, as a reason for retsining this sub-clause,
that the sharcholders must have some sort of guarantee that the Bank should
remain a Shareholders Bank at lesst for 25 years. If that is not so, I
would still ask my friend, the Finance Member, to agree to the deletion of
this clause altogether. Why should the shareholders stand in need of any
sort of guarantee if it is the express right of the Legislature to bring in
amending legislation at any future date ? With regard to this express right
of the Legislature to bring in an amending Bill at any future date. I might
refer to the evidence of Sir Samuel Hoare, the Secretary of State, which
says that, for certain purposes, no ainendment of the Reserve Bank Bill
can be tsken in hand without the consent of the Parliament or of the
Secretary of State or the Governor General at his discretion. It was a
point which we raised in the Select Committee and to which no satisfactory
reply even up till now has been vouchsafed by the Government. Therefore,
it is a mispomer to say that this House has the express right to bring in
amending legislation at any time . . .

The Honourable Sir Brojendra Mitter: May I interpose for a minute ?
I said, this House had the express right. But, before the House can
exercise its right, it must have a measure before it. The previous sanction
of the Governor General deals with a Member’s right to bring a measure
before this House. Once a measure is before the House, the House is
supreme. That is the express right of the Legislature. My friend wae con-
fusing that right with the right of a Member in bringing a matter before the
House without the removal of the bur of the Governor Qeneral’s sanction.
There is that distinction.

Mr. Gays Prasad 8ingh: This House consists of the Government and
non-official Members: do I understend that a private Member is debarred
from bringing in an smending Bill without the sanction of the Governor
“@General ? ) P _
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Mr. President (The Honourable 8ir Shanmukham Chétty): Where, ac-
eording to the Government of India Act, the previous sanciion of the
Governor -Genersl is required for anv amendment, that sanction must be
obtained whether the amendment is introduced by a non-official Member
or by 8 Member of the Government.

. Mr. Gaya Prasad 8ingh: That is just my point: that the previous sanc-
tion of the Governor General is necessary for bringing in an amendment of
this Bill in this House under the Government of India Act.

Now, it appesrs from the evidence of the Secretary of State that the
‘‘Governor General’’ in some matters, under that Adaptation clause, will
mean ‘‘Governor -General at his discretion’’ which might mean the ‘‘Gov-
ernor General as dictated to by the Secretary of State or even by the
British Cabinet’’. This is the question which cropped up in the Select
Committee and this is the question which we were discussing the other
day; and I, as well as other Members, have been repeatedly asking Govern-
ment to categorically deny the position; but they have not don= so. That
results in deepening the confusion in our minds: we are getting suspicious,
because the Government do not say that it is the express right of the
Legislature to bring in an amending Bill; therefore, it becomes necessary . .

- The Honourable Sir Brojendra Mitter: The Legislature does nct bring
in any Bill: « Member has to do it. My friend will not :inderstsnd the
distinction between Members' rights and the rights of the Legislature.
That is the unfortunate part of it. '

. Mr, Gaya Prasad 8ingh: My iriend is making too much of a legal quibble
in which he is an expert. The question is very plain: an amendment to
this Bill can be brought forward only by a Member, not by the Legialature
88 a8 whole, whether that Member is a Government Member or a non-
official Member. No amendment can be moved or brought forward either
by an official Member or a non-official Member without the sanction of the
Governor Geuneral. This is just what I am saying: then, what is the use
of my friend standing up every time and indulging in this legal quibbling ?
I will invite him to give us the benefit of his wisdom in clearing up this
position, a position which has been created by the evidence of the Secretary
of State. If he has anything profitable to contribute to the debate, we
shall really be very thankful to him; but under the present circumstances
as our suspicion has not been removed, I think there should be something
in this Bill to give power to the State to purchase the shares, and this
is what the amendment seeks to achieve. Therefore, the substance of
the amendment is one which will meet with the approval of this side of the
House, and, in view of the explanation which has been given by my
Honourable friend, the Law Member, I do not think there should be any
difficulty in clearing the position by sgreeing to this amendment being in-
serted in the Bill with whatever suitable verbal changes it may be neczessary
Yo make, With these few words, I support this amendment.

Mr. B. Das ‘Orissa Division: Non-Muhammadan): 8ir, the hidden elawe
and cloven hoofs of capitalism stood revealed stark naked when the Leader
of the Opposition stood up for the shareholders’ interest and I thought
that these last seven or eight days he was standing for the national interest
and that he cypounded the proposition that a Shareholders Bank was the
‘hest thing that cculd give the nation a National Bank. Sir, in the Select
Committee and optside it, this problem always came up,—how is the in-
terest of the sharchclders going to be 'safeguarded? 'The' Leader of the
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Opposition .forgets that the Reserve Baunk is not meant nor is it designed
only to satisfy the interest of capitalists of Bombay or Caloutts, .and the
wordy dialcgues that went on makes me wonder whether we are handing
over something to the Bombay Stock I xchange that they would go om
profiteering by taking up the share value from Rs. 100 to Rs. 1,000, and
then gradually bringing it down to Rs. 50 and profiteer on and on, just as
they did when the Scindia Steam Navigation Compagy was floated in
1918, when not only the Bombay Presidency, but the whole of India col-
lapsed, acd the poor people lost millions of their money. That is not
our intention in the present case. Our intention is to provide a national
Reserve Bank, and if the House has accepted a Shareholders Bank, I bow
to the wisdom of the House,—thanks to the able support that was given
by my friends, Sir Cowasji Jehangir, Mr. Ranga Iyer and my f{riend,
Diwan Bahadur Ramaswami Mudaliar—I have bowed to the inevitable de-
cision that there should be a Shareholders Bank, and today to come and
ask us—"‘how do you safeguard the interest of the shareholders’” forgetting
that we are placing on behalf of the State huge credits which will all go
to foster the capitalistic imterest of the Directors of the Reserve Bank.
And my friend, th> Leader of the Opposition, today is so anxious that the
shareholders must profit, and the shareholder,—if 1 can-talk of the ordi-
nary shareholder,—and I hope I shall be ane unless my Honourahle friand;
the Finance Member, or the Central Board by same process should exeludg
me from becoming one,—I do not think he or anybody will do that,—
although we have removed that particular clause from the Bill where there
was A provieion that the Central Board should have the right to exclude
particular people from becoming shareholders. . . . . '

8ir Cowasji Jehangir: Po you want to be a shareholder? If you are
hoping to ke a shareholder, you surely want to provide that in case of
liquidation you wiil get your profit and an equitable share of the prefits.
Ycu dc wan! that. That is what I maintained. '

Mr. B. Das: Sir, I want to get the legitimate value of my share, and
for that provision has been made in .clause 56, and, whem in the Select
Cominittce, we discussed clause 80, we provided.

8ir Cowasji Jehangir: Then I can only say that there is no difference
of opinicn tetweer, us. '

MWr. B. Pas: Yes, that is s0; but my friend is 8o anxious that the share-
holders should profiteer. I would point out that the shareholder will have
his shares as gilt-edged securities and not to make profits as friends from
Bombay wilt do. That is why I object that the plutocrats 6f Bombay and
Calentta should he Directors of this S8hareholders Bank. Even if this
Houre creates a Reserve Bank, and the Government acquire it 100 years
bence, the shareholders will not gef more than 25 per cent of the share
value as premium as has been provided in elause 56. Therefore, it is no
use our arguing what prefit the shareholders will make 15 years.hence.
Well, ke will get 15 per eent. of the share value in addition to the face
value of his shares and the Governor General in Council has been. provided
‘with that power; but if my friends will then.demand from the Government
the share value of the shares which the Bombay Stock Exchange will raise
up, a8 they always do, then my Homourable friend will be disillugioned.
-1 may add that we had discussed the -amendment of my friend, Mr. Bhuput
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Sing, snd I wish to support it, though sentimentally, for it is of academic
value ¢nly. Knowing the Government mentality, I was not anxious to raise &
debate, but gince my Honourable friend, the Leader of the Opposition, has
brought forward arguments in the interest of shareholders, I have no alter-
native but to support the motion of my friend, Mr. Bhuput Sing, which
is only of academie interest.

The Assembly then adjourned for Lunch till Half Past Two of the
('lock.

-

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. President (The Honourable Sir Shanmukham Chetty) in the Chair.

Mr. O. S. Banga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): Sir, it is, I think, necessary to say a few words in view
of the observations that have fallen from the lips of certain. Members of
my Party. My Party has left these and other matbters, as must be evi-
dent to the House, as an open question. I consider that it is but natural
that those who do not believe in a shareholders’ scheme,—it is even fair
from their point of view,—that they should approach this question with
some diffidence. This amendment is the result of despondency. They
believe that the Bank based on a shareholders’ scheme is going to break
down. They do not think it will be a success that we hope it will be.
The supporters of a shareholders’ scheme, who agree to this particular
clause which embodies our expectation that it will work successfully for
25 years, want to create as far as possible an atmosphere of confidence

and goodwill. : -

My Honourable friend, Mr. B. Das, has interminable- suspia"on of the
plutocrats of Bombay and Calcutta as he put it. Probably plutocrasy
has no place in his own new province of Orissa.'. . . . '

Mr. B. Das: It is all democracy. .

Mr. 0. 8. Ranga Iyer: He who is so suspicious has naturally _been
swept away by the arguments of Sir Cowasji -Jehangir who,  however
‘may- not accept the appellation that he is an embodiment in himself of
plutocracy. (Laughter.) Surely, a Member so experienced as the Mem-
ber from Orissa happens to be, so-intelligent, ag he always contributes in
these controversies a good bit of original wisdom,—one who is so careful
that other people should not cali him inconsistent or accuse him of
changing his mind on trivial. grounds, ought to have taken eare not to say
to this House that he was going to support an amendment which was
only, as he put it, of academic interest. Surely, if this amendment has
only an academic value—and here I am certain my more serious-minded
friend, Mr. Bhuput Sing, will not agree with Mr. Das—he at any rate
should not have supported this amendment. I do not think that to Mr.
Bhuput Singh-and Mr. Gaya Prasad Singh and othéer oppenents of the
shareholders’ .scheme, this amendmernt has an academic value only. - As
Mr. 8. C. Mitra truly said, this is rooted in their apprehensions. I can
understand that point of view. Once you start with an apprehension ‘it
A6 Just like going down a steep incline. I do not start with any appre-
Jension. ‘ o - ‘

No Central Bank in the world—snd this perhaps even Mr. Neogy who
¥eads. the editovials of aewspapers. all over Indis will not dispute—is
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started as a temporary proposition. Every Central Bank in every part
of the world is started as a permanent institution. Sir, the present
Central Bank I ¢tonceive will not like to give up its life after 25 years,
though ‘at the end of that period it may be open to this House to raise
the question as to whether it should renew its charter or otherwise though
in the Constitution it is contemplated as & permanent institution. 8ir,
I was told yesterday that each and every Indian edited newspaper, though
I do not take my lead from newspapers, is opposed to a Central Bank of
a shareholder kind. It is likely that such arguinent may be repeated also
today, for once an ill-informed argument is not contradicted, it continues.
Sir, a newspaper which publishes every week a picture of the Leader of
the Democratic Party, which is an Indian-edited paper, is opposed to a
State Bank, at any rate it supported repeatedly a Shareholders Bank. My
Honourable friend, Sir Cowasji Jehangir, the Leader of the Opposition,
naturally enquires which paper. That paper is named after that great
man who was the political providence of the Leader of the Democratic
Party, the maker of his future and whose agency faithfully and loyally
reports every word uttered by Mr. Neogy in this House as if he is the
only representative of democracy. (An Honourable Member: ‘‘The name
is not still given.”’) Roy’s Weekly. Another newspaper, if I should give
the name of that newspaper, is Hitavada of Nagpur, another Indian-

edited newspaper.
Mr. B. Das: Loyalist paper.

Mr. C. 8. Ranga Iyer: When it supports Mr. B. Das, it is disloyalist;
when it supports me, it is loyalist! It has given a- cautious but reasoned
support to a shareholders’ scheme, and. if Mr. Das has any doubt about
it, he can go to the Library and read the newspaper artiole. N

Mr. B. Das: I never read that newspaper.

Mr. C. 8. Ranga Iyer: However, Hitavada, in a long leading article
on the Reserve Bank Bill says:

. “If the Members of the Assembly are out to wreck the scheme on th's plea, the
alternative . . .".

It does not want them to wreck the Bill:

“The attack against a Shareholders Bank is not very convincing. . .”’.

I have made a present of that paper to my friend, the Honourable
Member from Aligarh, and I am sure he will find a good desal of caution
exercised in that newspaper when it finally asks the Members of this
Legislature to support a Shareholders Bank. I would, therefore, advise
Honourable gentlemen not to pursue further this rather pessimistic view
which they have been placing before us. I would also tell them that the
-actual experience of calamity is less fearful than a distant prospect of it.
Mr. Sen pointed out in his usually reasoned way that the minimum of
25 vears is a myth. Whenever & minimum time is mentjoned, in the
light of the observations made hy the Honourable the Leader of the House,
in the light of the lead that he gave from his profound legal knowledge.
when it is discovered on this side of the House that the right of the
Legislature is- not taken away, .1 do not see what we gain by saying after
.14 years end. ope more year, you, shall rake up this controversy and if
possible break up a shureholders’ scheme. That is not the way to start
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a Reserve Bank in un atmosphere of goodwill and confidence. Mr. Gaya
Prasad Singh eaid ‘‘start it in an atmosphere of goodwill and confidence”
"and then spoke of ‘‘betraying the trust of the future Government of the
" country”’. 1 was only going to say why betray the trust of the people
“who are to govern this country or at any rate the people who would like
.to be shareholders of a Central Bank.

gir, I have only one word more and that is Mr. Gaya Prasad’s appre-
hensions again arising from the light that the Honourable the Leader of
the House shed on this House. He was almost Oscar Wildian in his
expression: ‘‘to be intelligible is to be found out’’. Well, Sir, the Hon-

"ourable the Leader of the House was not only intelligible but also in-
telligent.

The Honourable 8ir George Schuster: Sir, I think this has been a
-rather curious discussion. If I may say so, the amendment itself would
‘secm to me to make the matter look rather more simple than it really is,
and perhaps the debate has tended to introduce unnecessary complica-
tions. I do not suppose that any one will expect me to deal seriously with
the hypothetical complications raised by my Honourable friend Dr. Ziaud-
din Ahmad. I think we can congratulate ourselves that we, who have
not such vivid imaginations, can go through life without seeing all the
dangers that my Honourable friend, with his acute intelligence, perceives;
but if it would be of any use to my Honourable friend, I would like to
offer him a post in which he will be fully able to exercise his capacities.
The post which 1 have to offer him is that of hypothetical minister at
the head of a hypothetical Finance Department for dealing with hypothe-
tical problems in a hypothetical India. (Laughter.)

Mr. Piresident (The Honourable Sir Shanmukham Chetty): With a
-hypothetical salary? (Laughter.)

The Honourable Sir George Schuster: I am very glad vou raised that
point. The salary would be entirely hypothetical. (Laughter.) Sir, my
Honourable friend complained that we never supported our case when
we made proposals from the Finance Department by scientific argument.
1 have long known that the best support for any proposal which we have
to put forward is the extremely scientific argument which my Honourable
friend generally adds to any debate on the subject. But turning to the
matter which is really relevant to our discussion—and I think my Hon-
ourable friend will agree that his own suggestions were not entirely rele-
vant to this particular motion—what is the real position? By this Bill
we are proposing to create a Bank with an expectation of a minimum life
of 25 years. On the other hand, the Legislature can amend that Bill at
any time. That has been made clear this morning. Nevertheless, if it
were to do so. it would be contrary to the original intention with which
_We ‘are propesing to set up this Bank. Now, I think this amendment
mdy, in its simplest sense, be regarded as an atterupt to. go behind that
intention, ‘the intention of eetting up a Bank with an expectation of a

Minimum of 25 vears life, and, in another sense, I think .
further,

decision,

) it goes even
It is an attempt somehow to get behind the spirit of vesterday's

¢ My main objection to this amendment is based on the ground
just taken by my*Honourable friend, Mr. Ranga Iyer. If we have de-
¢ided to set up a Shareholdets Bank, let us set up that Shareholders Bank

n a spirit of confidence and give it a fair chance of success. If we give
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it too short a life or if we indicate that the life which we are giving it
may be shortened by the exercise of some overriding right of purchase,
we shall not be showing adequate confidence in the success of the Bank
and we will not give the Bank a fair chance at the start. My Honourable
friend has quoted the cases of the charter of the Austrian Central Bank
and the Czecho-Slovakian Central Bank as affording precedents for provi-
sions of this kind; but I have examined those casee very carefully and I
find that there is not in fact any precedent for the existence of a right
of this kind which overrides the charter which is given to the Bank. In
each of the cases quoted the Government can take over the business of
‘the Bank by acquiring its shares if it so desires; but that is only on the
termination of the charter, either at the expiry of its normal period or
on its termination for other.reasons. -In. neither case is. there hanging
ovet the life given to the Bank under its charter this right of the Govern-
ment to step in and acquire the shares on compulsory terms; so that I
‘think my Honourable friend is not strictly correct in quoting those two
cases as precedents. That, if I may say so, is the simple ground; but I
can hardly fail to have an idea in my mind, particularly after what my
Honourable friend, Mr. Gaya Prasad Singh, said, that there may be a
different purpose in the minds of Honourable Members or some of them
who have supported this measure. I think that possibly some of them
feel that if a right of this kind exists under which the executive govern-
ment could acquire the shares at a comnulsory price and, therefore, take
over the whole business of the Bank. they would in effect be able to
change the whole situation without legislation, and, therefore, they would
be able to defeat that provision in the Constitution contemplated by the
White Paper which would not allow legislation on the Reserve Bank to be
introduced without the prior assent of the Governor General. I think
that that idea must have been moving in the minds of some of my Hon-
ourable friends. Mr. Gava Prasad Singh is not here. but he asked for a
clear answer on that point and said that his suspicions would not be
allaved until he received a clear answer. But the position must be
absolutely and entirely clear to any one who has read the White Paper.
Honourable Members may not like the pronosals, but the proposals are
absolutely clear, and, if the setting up of a Reserve Bank is to be regarded
as an essential part of the constitutional scheme. then that White Paper
plan must, so far as we know, stand. and it will be impossible to get
behind it by the introduction of an amendment of this kind: But, as a
matter of fact, even if this amendment were accepted, it would not be
effective for this purpose, because merelv taking over the shares in the
Bank from the shareholders would not disnose of the question. Legis-
lation would then be necessary. You cannot merely aequire these shares
and then allow thines to continue as thev are. By acquiring the shares—
and that T understand at anv rate to be the purpose in mv Honourable
friend’s mind—vou would terminate the existence of the Bank as a share-
halders institution, and lecislation would be necessary in order to deal
with the sitvation. When that legislation has to be considered. then the
provicions outlined in paracranh 119 of the White Paper come in. and
mv Honourable friend will find that. at the verv best. he would have
bheen ahle. hy this amendment. to create a deadlock. But. Sir. there arc
still further obiections. What has slwavs heen in our minds in framing
this general vlan is this—that if. eontrarv to our exnectatinns. contrary
to the confident expectations which we desire to create, this Bank does
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not work, then it will be necessary either to take advantage of ' the
powers existing under clause 30 or, if an actual breach of the agreement
has not taken place, to consider amending legislation. One must con-
template that possibility. But if the matter is handled in that way, . . . .

Mr. fhﬂpnt Bing: Muy I ask whether the Governor General has got
power, under section 56, to take over the management if they find it
necessary ?

The Honourable Sir George Schuster. Section 56 has nothing to do
with the matter, if I may say so. Section 56 merely lays down the provi-
sions governing the liquidation of the Bank. It says that the Bank cannot
be put under liquidation except by an order of the Governor General in
Council and it then says that on liquidation the rights .of the share-
holders to tlare in the assets will be limited in a certain way. 1 was
just developing the argument, when my Honourable friend interrupted
me, that if the matter is handled 1n the way in which we contemplate it,
that is- to say, thut either the Bank should be superseded owing to a
breach of contract under clause 30, ‘or if the sitnation developed in such
a way that amending legislation would be necessary, then the matter
must be bhrovght before the lLegislature and the Legislature will have the
chance of settling how it is to be handled in the future. But if my
Honourable friend’s amendment was accepted. although I understand
that his purpose is that the Government, having acquired those shares,
should themselves handla the lLusiness in the future in the form of a
State Bank, nevertheless it would be quite open to the exccutive to-
handle the matter in a quite different way. This, I admit, is a hvpothe-
tical supposition, but it is quite a possible suppostion, that the Govern-
ment might take over those shares and then the Government of the day
might g0 to myv Honourable friend. Sir Cowasji Jehangir, and say:
*‘These shares are worth in the market 125 today. You can have shares
to the value of two crores or sc at Rs. TOD as long as vou stick to them
and exercise your powers in a way which will suit the Government. You
will be the only shareholder on the Bombay register.”” It might then go
with arnther crore’s worth of zhares to my Honourable friend, the Raja
Bahadur, and ask him to accept the same proposition as regards the
Madras register (Hear, hear), and g0 on. Now, that is not an entirely
absurd case. Tt illustrates the insufficiency of mv Honourable friend's
proposal. He has thought over the matter to the extent of the Government
buving up the shares, nut he has not thought of the consequences of
that at all. Government. it is true, might sav, ‘‘having bought up these
shares, let us proceed to carry on the business by means of a State Bark’":
but they would not be able to do so without legislation. and T suggest that
the whole contingency. which iz in v Honourable friend’s mind. is much
better provided for nunder the provisions of the Bill as it is drafted. The
onlv effect of mv Honourable friend’s motion will be to creste s lack of
confidence at the outeet in the Rank's future and to indicate that e
who are sponsoring it—and when T sav ‘‘we’” I mean not mersly the
Government, but the majority of this House supporting us—have not
any real confidence in its suceess. Sir, I.would put it to the Hovse
that that would be an unfortunate impression to create. and. that. as
the practical effects of my Honourable friend's amendment. are. on
the grounds I have *stated, non existent, it would' be ' far better for the
House to reject this motion. (Applause.) - ; :

c2
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Mr. President (The Honourable
3p. M question i8::
““That at the end of sub-clanse (I) of clause 4 of the Bill the following be inserted t

" "*But the Government shall have the right to buy up all shares of the Bank at
any time after the lapse of fifteen years from the date of opening of the Bank'.”
1

Sir Shanmukham Chetty):

The Assembly divided: )
AYES—24.

Murtuza Saheb Bahadur, Maalvi

Abdul Maiin Chaudhary, Mr,

Azhar Ali, Mr. Muhammad. Ss
Ba Maung, U y{(r K. C.
Badi-uz-Zaman, Maulvi. Mr. Vidya
Bhuput Sing, Mr. Patll R.no Bahadur B.
Das, Mr. B. Puri, Mr. B. R
Jog. Mr. S. G. Reddi, Mr. P, G.
D. K. Reddi, Mr. T. N. Ramakrishna,

Lahiri Chaudhury, Mr.
Lalchand Navalrai, Mr.
Mahapatra, Mr. Sitakanta.
Maswood Ahmad, Mr. M.
Mitra, Mr. §. C.

Roy, Kumar G. R.

Bant Singh, Sardar.

Shafee Daoodi, Maulvi Mubhammad.
Sitaramaraju, Mr.

Ziauddin Ahmad, Dr.

NOES—T70.

Abdul Aziz, Khan Bahadur Mian.
Abmad Nawaz Khan, Major Nawab.
Allah Baksh Khan Tiwana, Khan
Bahadur Malik.
Anklesaria. Mr. N. N.
Anwar-ul-Azim, Mr, Muhammad.
Ayangar, Mr. V. K. A. Aravamudha.
Bagla, Lala Rameshwar Prasad.
Bajpai, Mr. G. S.
Bhore, The Honourable Sir Joseph.
Bower, Mr. E. H M.

Metcalfe, Mr, H. A. F.

Millar, Mr E, 8.

Mxlhgan Mr. J. A

Mitter, The Honourable Bir Brojendra,
Morgan, Mr G.

Mujumdar, Sardar G. N,
Mukherjee, Rai Bahadur 8, C,
Nihal Singh, Sardar.

Noyce. The Honourable 8ir Frank.
O’Sullivan, Mr. D. N.

Paudit. Rao Bahadur 5. R.

Brij Kishore, Rai Bahadur Lala. { Puri, Mr. Goswami M. R.

Chatarii. Me. J. M. i Rafiuddiu Ahmad, Khan Bahadur
Clow, Mr. A, G. . Mauivi

Cox. Mr. A. R i Raghubir ‘lmgh Rai Bahadur Kunwar.
Palal. Dr. R. D. : Raisman, Mr

Dash. Mr. A. J.
DeSouza D:. F. X,
Dillon, Mr. W.

Rajah. Rao ﬁahadnr M C.
Ramakrizhna Mr, V.
Ranga Tver. Mr. C. 8.

Fazal Haq Piracha, Khan Sahib Ran. Mr. P. R.

Shaikh. Sarma, Mr. R. 8.
Graham. Sir Lancelot. Bchuster. The Honour:ble Sir George.
Grantham, Mr. S. G. Becott, Mr. J. Ramsav.

Haig, The Honourable Sir Harry.
Hezlett. Mr. J.

Shah Nawaz, Mian Muhammad.
Sher Muhammad Xhan Cakhar,

Hoon. Mr. A. Captain.
Hndson. Rir Leslie. Ringh. Knmsr Cnpteshwer Prasad.
Ishwarsingji. Nawab Naharsingji. Singh, Mr. Pradvumna Prashad.
Tsmail Ali Khan, Kunwar Hajee. Sinha, P-~i Rahador Madan Mohan.
Ismail Khan. Haji Chaudhary Sloan. Mr, T.
Muhammad, Smith. Mr. R
James, Mr. F. E. Stndd, Mr. R.
Jawshar Singh, Sardar Baliadar Suhrawardv. Sir Abdallah-al-Mémén.
Sardar. Talib Mehdi Khan, Nawab Major

Jehangir, Sir Cowasji.
Krichrairachariar. Raja Bshadm G.

Malik.

Tottenham. Mr. G. R. T,

Tee. Mr. D. J. N. Yakub, Sir Muhammad,
Mackensia Mr. R. T. 1. Yamin Khan, Mr. Muhammad
Macmillan, Mr. A. M.

The moticn was negatived.
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Mr. President (The Honoursblc Sir Bhanmukham Chetty):
The question is:. ‘

“That to sub-clause (I) of clause 4 of the Bill, the following proviso be added :

Provided that' it shall be competent to the Governor Gemeral in Council at any
time to purchase the shares at par’.”

The motion was negatived.

Mr. President (The Honourable Sir Shanmukham Chetty) :
Phe next amendment is No. 25 standing in the name «f Mr. Bhuput 8ing.
A similar amendment stands in the name of Mr. S. C. Mitra, No. 29
Will the Honourable Member move it himself or allow Mr. S. C. Mitra
to move it?

Mr. K. 0. Neogy: Mayv I point out that amendment No. 32 also raises
the same issue, only it tries to fix a much lower limit- I should like to
know whether it would mot be proper to have this amendment moved
first. If that were defeated, we might come to the others.

Mr. President (The Honourable Sir Shanmukham Chetty):
No, when there are different maxima fixed in different amendments, the
House cannot have the same discussion over and over again by having
different motions. So what the Chair proposes to do is to allow that
amendment also to be moved simultaneouslv and have a discussion
together. Amendment No. 25, standing in the name of. Mr. Bhuput Sing,
is in an amplified form. He wants to add a new sub-clause (I-4).
but the Chair thought that amendment No. 29, standing in the name
of Mr. 8. C. Mitra, wus simpler ‘‘that no person shall be allowed to
bave more than 200 shares’’. 8o, if Mr. Bhuﬁ)t Sing will not move
his amendment, Mr. Mifra can move his amendment when it is reached.

Mr. M. Maswood Ahmad: Sir, I beg to move:

“That in sub-clause (2) of clause 4 of the Bill, after the word '‘Madras’ the words
i, Lahore, Cawnpore, Patna’ be inserted.”

By accepting this amendment the clause will read:

‘‘Separate registers of shareholders shall be maintained at Bomba , Calcutta, Delhi,
Madras, Karachi Lahore, Cawnpore, Patna and Rangoon and ayup:r?m issue of
shares shall be made in each of the areas served by those registers, as defined in
the First Schedule and shares shall be transferable from one register to another.”

_ I admit that on the present occssion specially the soldiers are fighting
without a coinmander, rather the commander is leading the oprosite
army. They are doing this, because our commanders think that it is m the
lnterests of the country; but we do not agree with them. At the same
time, the other: trouble for us is that many of the Members are not here.

The Honoursble Sir George Bchuster: I rise to a point of order—I
do not know whether it is strictlv a point of order—perhaps it is rather a
point of convenience. I put it to you, Sir, that it is extremely difficuld
for the House to congider the amendment of my Honourable friend without
knowing what consequential smendment he intends to propose. By im-
creasing the number of share registers, it will be necessary entiraly to aiter
the scheme for the distribution of shares and I would submit to you that
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[Sir George. Schuster:] B RS S |
the House cannot really consider this amendment without knoying-‘wh_n'
connected scheme for the distribution of shares among the various regis-
ters goes with it. '

Mr. President (The ‘Honourable  Sir /Shanmuliha._ni, 'Chef:f}y):
What does the Honourable Member suggest?

The Honourable Sir George Scauster: If my Honourable friend would
inform us wheat consequertinl- amendments he proposes, .then-1 suggest
that the House will have a knowledge of what the implications of these
amendments are. o oL i :

1
-

~ Mr. Gaya Prasad Singh: That will depend upon whether this @mend-_.
‘ent is accepted by the House or not.

N * ' - B (AR G 14
.. Mr. President. (The Honoursble. Sir . Shanmukham  Chetty):,
The Chair will allow the Honoural le Member to move his amendment first
and allow an opportunity to this House whether they would :like to have:
additional circles. If the House gives a verdict in the affirmative, then it
would Le for the House to decide how she shares are.ito.be-distrilidted
among - the .new. circles*and - what consequentint amendments are to be
made. ‘ o

Mr. M. Maswood Ahmad: It is onlv for that reason I did not give
gotice of consequential amendments which I have with me here. If the
House does not agree with my amendment, it would be useless to
troubl: .Lthe Assembly office with a long list of amendments and set them
printed, because it would show in the list as many as 200 amendments n
the nome of pcor Maswoed ‘hmad. It is only+to avoid waste of time
and trcuble that I did not give notice of consequential amendrments. Thé
Honourable the Finance Member osught to thank me for having saved hira
the trouble of reading all these amendments, but, instead “of “‘thd$, he
comes down upon me, and criticises me.

1 will give now certain details to enable the House whether to accept
my proposal or not. The main idea uvnderlying my amendment is ths.
At present there are two seats on the registers in Bombayv, Delhi and
Calcutta and cne for Madrrs and Rangoon. 1 think, so far as the Calcutta
register is concerned, it will not be possible for any Indian to go to the
Directorate. The same will be the case with Rangoon and Madras.
Further, Sir, minor provinces like Assuu. and Bihar and Orissa will always
be under the shadow of the major province of Calcutta. There are 8o
many big Furopean firme in Caleutta that they would purchase many
shares and the minor provinces will never get a seat on the Directorate.
There are only two seats. At the same tim3 I am afraid that Bihar and
Orissa aud Assam will not get any seat on the local board as well and the
same will be the case with the Central Provinces with Bombay.

The other point is, if you want really to help the rural interests, the
only course open is to create new registers: for Bihar and Origsa and ‘the
Central Provinces combined and onc register for the United Provinoces ab
Cawnpore and another register for Lahore. In .that case onlv, the agri-
cultural intereste will come in. Otherwise, in the registers of Calcutts,
Bombay and Madras, andy those persons who have interests in commeroce
and those who are bankers and millowners and millionaires will be returned.
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It will also be seen that there are 145 lakhs of rupees for the Galcutta
register which means about 29 thousand voters. I think it will resally be:

-very difficult for an Indian even to think of standing as a candidate for the

local board or for the directorship. It is very difficult to control 29,000
votes and the result will be, ns has always happened in the past, a few:
people will get proxies and get to the Directorate, and they will go on con-
tinuing without any change.’ By dividing this register, as suggested by
me, tnere will be some chance for others to come in. At the same time I
have no hesitation in saying that, if Government think that by creating
these registers; ‘the elected element will be more in the Central Board and
if the Government want to raise propcrtionately the nominated element, I
have no objection to that. 'They may increase the nominated element as
well if thev want to. o

Much has been said during the gencral discussion that some thing ghould
be done for the agriculturists in India who forin 95 per cent. of the popula-
tion. Only five per cent in this country have got interests in commerce.

I say, further, that one more argument will be advanced that there is
nb currency office or something like that at- Patna and so, in the minutes
of dissent, I find that some members have proposed that Karachi, Lahore
and Cawnpore should have one register, but they have not mentioned
Patna. I think there is no harm if uew registars are creasted, because what
are these registers for? These registers are only for selling shares and the
shareholders will have only to elect members of the local bosrd, and, after
that, the whole business of the sharenolders finishes. So there is absolutely:
no harm and no necessity of any .particular office at Patna or at any
place for having this register. , Because if this register is crested, my idea.
is that the Central Provinces, Orissa and Bihar should have one register,
one register should be given to the United Provinces.. In the same way,
to Karachi one register, to Lahore one register for the Punjab. ‘The Delhi.
register will serve Delhi proper and the centrally administered areas and
the States in Rajputana and Central India. The Lahore register will have
in that case Kashmir, Punjab and a few Stafies, and the Karachi regléter
will have -Sindh, Baluchistan, and the Nerth-West Frantier Province with
some States. In this way it will be all right, and I appeal to my friends
here who represent U. P. and other provinces that they must consider this
question in a calm way and that they must consider whether this amend-:
ment is beneficial for their provinces or not. I think Government are .not.
much interested in it and so I hope my friends in the United India and.
Disunited India Party will utilise their votes in 8 proper way and will
support me.

Sir, I move.

Mr. Prasident (The Honourable Sir Shanmukham Chetty): Amendment
moved:

“That in sab-clause (£) of clause 4 of the Bill, after the word ‘Madras’ the words
i, Lahore, *Cawnpore, Patna’ be inserted.”

_ The Chair has to ask whether Mr. Azhar Ali and Mr. Miirs would
like to move the next amendment standing in their name, because the House
can then have a comprehensive discussion on both.

Mr. 8. 0. Mitra: ] find that I made a mistake and my purpose was to
have three more offices and not registers. So I do mnot like to move my
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. Mr. President (The Honourable Sir Shanmukham Chetty): Then the
discussion will proceed on Mr. Maswood Ahmad's amendment. ‘

Lala Rameshwar Prasad Bagls (Cities of the United Provinces: Non-
Muhammadan Urban): Sir, I have great pleasure in warmly supporting the
amendment of my Honourable friend. The representatives of the interests
of Bind and the Punjab in this House will, I have no doubt, look after
the claims of their osn provinces. I am only eoncerned at the presant;
moment with regard to the interests of the province to which I belong.

You will remember, Sir, that during the consideration stage of the Bill
I expressed surprise that Cawnpore should have been left out from the
list of places where registers are to be kept. This House will realise that
Cawnpore is the industrial capital of the United Provinces. In commercial
importance it is second only to Calcutta or Bombay. I do not think I
shall be justified in taking up the time of this Honourable House by trying
to tell how very important Cawnpore is from the point of view of trade
and commerce. I have heard it said that none of our representatives, either
in the Lordon Committee or in the Joint Select Committee, pressed the
dlaim of Cawnpore in this respect. This only shows that those who pretend
ta loock after our interests signally failed in the discharge of their duties to:
my province. As one, representing in this House the cities of the United
Provinces, as a spokesman of the investing classes and as a member of
beth. the Upper India and U. P. Chambers of Commerce in the United
Provinces, I shall be failing in my duty if I did not draw the attention of
the Honourable the Finance Member to this great omission and, I am

sure, that I have only got to invite his attention to this omission to rectify-
the mistake.

Mr. Muhammad Yamin Khan: Sir, my Honourable friend, Mr. Maswood
Ahmad, appealed to the Members from the U. P. to support this case,
because it concerns that province as he has moved that Cawnpore may also-
be added to the list for having a separate register. My friend said that
Government were not very much concerned in this matter. 1 say that
QGovernment may be interested or not, but as long as it will serve the pur-
pose of the province, no Member from the U. P. will fail to support a
question for the benefit of his own province. Members are not pleased with
whether Government are pleased or not. The question now is, what do we
gain by having a separate register for Cawnpore? The object of the
register is that shares may be sold and, wherever it is kept from there,
they will send certain Directors on the Central Board. The whole scheme
lays down that there will be eight elected Directors and I will ‘ask my
friend, Mr. Bagla, how he thinks the U. P. will gain by having a separate.
ragister for Cawnpore. If we found that the U. P. would gain by having
a separate register, certainly we would give our whole-hearted support.
But, out of eight Directors, by having a separate register, what share does
he think will come to the U. P.? Out of these eight, two are being given
to the Bombay area, two to the Calcutta area and two have been given to-
the Delhi area. And he'wants two to be divided mto three shares, one the-
Delhi area, one the Lahore area and the Cawnpore area.

Mr. M. Maswood Ahmad: Then there will be 11 Directors.
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. Muhammad Yamin Ehan: You may have 11 or 11 hundred; but at
pmﬁt fhe scheme is for eight Directors. Two are given to the Delhi
area and this whole area is going to be divided into three parpe—Delln,
Lahore snd Cawnpore. But two Directors cannot be divided into three
sreas. There may be people in the U. P. who are well versed in banhfli)g
and it may happen that the two Directors may come from the U. P. for
the whole of Delhi as it stands at present, because I think, at the time
of election, there will be no question of the provinces. It will be all qn]e,
province, Delhi, U. P., Pun{;b, Kushmn',. Nor.th-West Frontier, the Punja
States, Gwalior, etc. All this big area is going to send two people only.
If we can find two capable persons who can control the Bank, that will be
a far wider area to send from these two people rather than narrow down
that each area may send only one man. I do not think that it will do any
good either to the U. P. or the Punjab to have only one Director each: it
is much better if you find two capable persons 1n a province to send them
both: there should be no provincial question in this matter, because no
province is gaining and it will be for the good of the people . . .

Mr. C, 8. Ranga Iyer: It is not & provincial matter: it ie an agricultural
question.

Mr. Preaident (The Honourable Sir 8Shanmukham Chetty): Mr. Lalchand
Navsirai.

Mr. Lalchand Mavalral (Sind: Non-Muhammadan Rural): Sir, this-
morning . . . . . .

Mr. Muhammad Yamin Khan: Sir, I was merely giving way to Mr.
Ranga Iyer . . . .

Mr. Lalchand Navalrai: He has lost his chance, Sir.

Mr. O. 8. Ranga Iyer: When the Honourable gentleman said: ‘‘Do not
make it a provincisl question'’ 1 rose to interrupt him and say that it was
not a provincial question, and wondered why he did not view it from the
agricultural point of view, the United Provinces being one of the most
agricultural of the Indian provinces and he being an advocate of the
agriculturiats’ cause. Probably, Sir, I was responsible by making my
voice low, almost inaudible and, therefore, I apologise for the mistake.

Mr. Muhammad Yamin Khan: My friend is perfectly right when he says
that the agricultural provinces must have a good voice, and I see occasions
might arise sometimes when we may send both the Directors from the
United Provinces and the Punjab may be wiiling to vote for both coming
from the United Provinces or vice versa: But I do not see how we can
do that by simply keeping a separate register. Of course it would be a
totally different thing if my friend had asked for a branch to be opered at
Cawnpore; ther¢ was some kind of justification; and actually there was a
difference of opinion when this was discussed . . . .

Mr. Lalchand Navalrai: Will vou support Karachi? T have asked for
8 branch.

Mr. Muhammad Xamin Khan: We had a motion that Cawnpore should
have & branch, and that point was thoroughly discussed in the Joint Select.
Committee: some supported the case of Cawnpore and Karachi and Lahore;
but later on, it was found that branches would not be necessary as long as
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the Imperial Bank was willing to give all the:fspilities -which &.separate
branch l:.»f the Reserve Bank would give. Under the schweme of the %‘111.
the Imperial Bank is going to transact the business.of the Reserve Bank
in places other than the five where the Reserve Bank will have branches-
and the Imperial Bank is going to give the same facilities. It was on that
understanding that this matter was dropped as far as Cawnpore, Lahore
and Karachi were concerned. It was found that, by opening branches in
those places, unnecessary expenditure would be incyrred, because the
Imperial Bank has branches in those places already and, if the Reserve
Bank also opened a branch, it would be duplicating the expenditure.
Under the present scheme, the expenditure will be merely nomijnal . . .

Mr. S. C. Mitra: Whom is the Honourable Member addresaing';’

. Mr. Muhammad Yamin Khan: I am addressing the House: the House is
also om this side. as . thé Honourable Member is on that side: Members are
sitting on this side as well. ' . . L.

- The point is that this is no gain to the United Provinggs: ngither is
there any loss to my province to huve the ‘Business"'tknkadtég through-‘the
branch of the Imperial Bank, provided the same facilities are granted to
the people at Cawnpore. As far as the register is concernad,-i deanotipee
that any object will be gained. My friend may say that we can have 11
Directors; but that position will never arise unless we alter the material
points when the question of elected snd nominstéd * PDirectord>domes*up:
that has to be balanced. If you alter the number of elected Members, it
at once brings up the issue of the number of pominated; Directars, becguse
it is not in the interests of anybody to make more nominations than is
necessary. It is a question of giving representation to interests which may
not come in through election.. For. instance, my. iriend, <Mr. :Maswood
Ahmad, himself says that from Calcutta it is likely that no Indian may
come and that two Europeans may come: Whom wili-they xeprasertt 2- ‘The
commercial clagses; and if from Bombay also we have two to represent
the commercial classes, and if Cawnpore also sends one, because it is &
place of commercial concerns, then we will merely go on increasing the
commercial people on the Directorate; naturally the agriculturists will wang
their number also to be increased: and if they do not come in through
election, they can come in only through nomination. Therefore, it is
necessary to balance the Directorate properly that the elected and nominated
number should be curtailed. With great dificulty we came to this conclu-
-gion, that when there are eight elected people, there should be four nominat-
ed people. If this proportion is disturbed in one way, it will have to be
-disturbed in the other; and I do not think this minor amendment, which
may look very innocent, but which really involves so many questions and
80 many amendments in tbe Bill and in the scheme, should be accepted.
If you accept it, it will be absolutely impossible to handle the Bill in the
ghort time whieh is at the disposal of this House. I do not also think
that any vseful purpose can be servad: except perhaps that a register should
be kept for Patna which really the Committee had forgotten to discuss.
They discussed Cawnpore, Lahore and Karachi, but not Patna, because,
simultaneously with Patna, there will arise the question of Nagpur,
Peshawsr, Cuttack and so many other places which the House will find
very difficult to satisfy the representatives of the different provinces in
such an easy manner as my friend, Mr. Maswood Ahmad, thinks. There-
fore, 1 oppose this amendment.
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Mr. Lalchand Navalraj: 8ir, it pained me not .4 li{tle-this morning when
my friend, Mr. Vidya Sagar Pandys, in a despondent mood said that he would
not move his amendments. Sir, he has considerable expgrience of banking
and has collected a large number of facts and figures, and I think that
he would have contributed a vast amount of information and support to
several .of the amendments that have been sent in not only by him but by
other Members also. I would, therefore, advise my friend to be a sports-
man in a matter like this. Sir, if my friend considers the position in which
we are placed in this House, T feel sure, that he would not be disappointed..
He has experience of this House, and he knows that success on the populat’
gide depends often on the will and wish, and, many a time, on the whims
of the Government. Therefore, being in that situation, no one should feel
disappointed or say that he will go on a strike or boycott the whole thing.
Here we are trying merely to persuade the Government to accept our
amendments to improve the measure, to place before them some of the
facts coilected by us. We are trying to ventilate our grievances, and
let the country, know where we are snd what we are doing. Therefore,
we should not like children feel disappointed if we do not achieve a
particular object. We must carry on our agitation, we must voice our
gricvances, and in this sense I.hope my friend will. regonsaider, his position
and move all his amendments, and, in the end, even if he loses all his
amendments, he should not feel sore over it. _ .

S S S T :

Dr. Ziauddin Ahmad: Notices of these amendments were given by
other Honourable Members also. e e

Mr. Lalchand Navalrai: I have every respect for them as well, because
they may have also got facts and figures, but Mr. Pandya has had very
considerable experience in banking, and we would have got a great deal
~f "information from kim. R A

Now, Sir, coming to the point before the House, when T find the name
of Karachi in the amendment, the House must know that I must get up
to speak, not merely because I see the name of Karachi there, but because
[ see the importgnce of Karachi as a port of international importance, and,
therefore, I have got up to support this motion that a register of share-
holders be allotted to Karachi as well. I have also sent in sn amendment
which, of course, will come in its own turn, and in that amendment T
have advocated that there should be a branch of the Reserve Bank at
I}aljuchi. We have already got an Issue Office.at Karachi, and, therefore,
¥ is verv necessary that there should be a branch of the Reserve Bank
there instead of our being left to depend upon the Imperial Bank, but I
shall refer to that aspect of the question later. Now, with regard to the
question of the register, I must say that even the staunch supporter of the
Government in regard to this Reserve Bank, I mean my friend, Mr. Yamin
Khan, has also proved my case. He said that if his friends from Cawnpore
bad sent in amendments to the effect that there should be a branch of the
Reserve Bank at Cawnpore, he would have seen his way to support thig
amendment. I bave put in an amendment for a branch being established at
Karachi, and, on that reasoning, my friend must not oppose a register being
given to Karachi, I urge the claims of Karachi, and I hope he will ge with me
In the lobby and not with the Government in this matter so far a3 Karachi
18 concerned. 8ir, Narachi is now a very important port. It has inter-
lfl&tlonf\l trade, and in that sense it has far superior and stronger claims
or this register than other places which have been mentioned.
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An Honourshle Member: Aeroplanes toa are going there.

Mr. Lalchand Navalraj: Yes, aeroplanes too are coming from Karachi
to Cawnpore and other places. I do not grudge your giving registers to
all the places; on the contrary. I am in agreement with this amendment
that a register should be allotted to the places mentioned in the amendment,
because even those placeg have their own claims and peculiarities; but so
far as Karachi is concerned, I submit, it should be recognised by this
House and also by the Government that Karachi is a port of international
trade like Bombay and Calcutta, and, therefore, Karachi should have the
same privilege. The main point is whether Karachi would absorb the
number of shares that would be allotted to it. I submit, Sir, Karachi
can give a guarantee for it. Karachi people are commercial people, and
if we are given two Directors jeintly with Bombay, Bombay knows how
te treat Karachi in a step-motherly mapner. Bombay will have two
Direetors, and there is no certainty at all whether Karachi will get one
of them. If there is any guarantee from my friends in Bombay, and
egpecially from my friend., Sir Cowasji Jehangir . . .

. An Honourable Member: What about Mr. Mody ?

belim' Lalchand Navalrai: Mr. Mody will join hands with him always I
elieve.

Mr. B. V. Jadhav (Bombay Central Division: Non-Muhammadan
Rural): ‘May I point out that Sindhi merchants dominate the money
market in Bombay, and that they dominate still more in Karachi?

Mr. Lalchand Navalrai: That proves that they should have a separate
register. 1f there is a register in Bombay with the number they have
fixed, I am sure, Bombay people will not allow to have any Director for
Karachi. Instances of that kind are not wanting; every one may be
selfish, but I think Bombay is no exception. Therefore, I submit, there
is a strong case for maintaining a separate register for Karachi, and, if
Government will not give a separate register tc Karachi, it will be doing
Karachi a sheer injustice. Sir, I support this amendment.

The Homourable Sir George Schuster: Sir, this is an amendment which
in a sense concerns Government less than some of those which we have
already discussed. By that I mean that no essential principle of thia
Bill is" affected by it. ~Naturalli, onc has 1 great deal of sympathy with
the local patriotism of those who favour a motion of this kind. But,
Sir. I must return to the point which 1 took with vou when I intervened
in the discussion and point out that it is reallv impossible to consider an
smendment of this kind without knowing what the consequential re-
actions will be on the whole scheme whiech is embodied in our Bill . . . .

Sir Cowasji Jehangir: May I ask the Honourable Member whether it
ip not & fact that representation on the Local Board will entirely depend
upon the voting strength of the particular area? That is to say, if
Karachi has ¢ very large voting strength and acquires a very large
number of shares, then Karachi will naturally be able to force & Directer
on to the Local Board.
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The Homnourable 8ir George Schuster: I think that is so, but I presume
that the intention in the mind of my friend who moved this amend-
ment is to convert a chance into u certainty. 1f Karachi has a register
to iteelf with, let us say, 40 lakhs of sharer, then with 40 lakhs share=
they will be able to make a certainty of having one Director; but if
these 40 lakhs shares are included in the Bombay register, it might
not give them a certainty.

Sir, a8 I was saying, I do feel that it is impossible to consider a
proposal of this kind without seeing all ils reactions. It will entirely
upset the scheme contained in the Bill as regards the distribution of
shares and as regards the apnointment of Directors and the size of the
Directorate. My Honourable friend, who moved his amendment, made
it quite clear that he contemplated increasing the number of elected
Dircetors. There is a great deal to be said on both those points, and
vet we cannot discuss them until we know what consequential amend-
ments will be brought in.

Mr. M, Maswood Ahmad: If we leave these consequential amend-
ments to you, will you accept this? T think even then you will not
acrept this amendment.

The Honourable 8ir George Schuster: That is a responsibility which
I cannot possibly take. Whut 1 had in mind was that if this House saw
what the consequences were, then we should get a much more informed
vote than we can at present. We are asked reallv to take a leap in the
dark. My Honourable friend described himsclf when he moved his amend-
ment as ‘‘poor Maswood™. 1 suggest that he has been extremely ingen-
ious in this matter, and he has hoped to get the House to accept this
amendment without knowing what it ‘means, and, having accepted it, he
will be able to distribute the shares and the Directors as it suits him. The
scheme which is contained in the Bill was produced alter a very great deal
of discussion. In formulating a scheme of this kind, it is quite impos-
sible to please everybody, and one must be satisfied with a compromise.
This scheme has stood the test of examination by a Sub-Committee in
Londou, and, again. the test of examination bv amother Sub-Cemamitiese
of our own Joint Select Comsmittee, thouch the cspecial Sub-Committee
which we set up wes mainly concerned with the actual distribution of tue
shares. ¥t does, T think, represent the greatest possible measure of
agreement, and, therefore, much as T sympathise with those who want to
see a greater certainty of representation for their own districts, I must,
on behalf of Government, express unwillingness to allow a scheme which
has attained a great menasure of agreement to be upset at this late stage.
That, Sir, is the line which I am hound to take, and I venture to believe
that if the Howse wanted to re-open the whole question, and if ther were
to sit and discuss this matter for three or four weeks, they would at the
end of the time probablv arrive at the present scheme as the one which
commanded at lenst the greatest mensure of agreement. That, Sir, is
our position.  As T have said. no essential principle is involved. It is a
matter which rests verv largely with this House, but, until T see the
scheme, T must take the line of opposing anv amendment which upsets
the agreement which has alreadv been renched.
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Mr. President
The question is:

“That in sub-clause (2) of clause 4 of the Bill, after the word ‘Madras’ the word
4p.u ‘Karachi, Lahore, Cawnpore, Patna’ be inserted.” .

The Assembly divided:

(The Honoursble Sir ‘Shenmukham Cﬁefty):

AYES—I12.

Maswood Ahmad, Mr. M.

Raghubir Singh, Rai
Kunwar.

Sarma, Mr. R. S, .

Shafee Daocodi, Maulvi Muhammad...

Singh, Kumar Gupteshwar Prasad

Ziauddin Ahmad, Dr.

Badi-uz-Zaman, Maulvi. ]

Bagla, Lala Rameshwar Prasad.

Brij Kishore, Rai Bahadur Lala.

Ismail Khan, Haji Chaudhury Muham-
mad.

Lahiri Chaudhury, Mr, D, K.

Lalchand Navalrai, Mr.

Bahadur

NOES—50.

Jehangir, Sir Cowasji.
Lee, Mr. D. J. N.
! Mackenzie, Mr. R. T, H,

Abdul Aziz, Khan Bahadur Mian.
Ahmad Nawaz Khan, Major Nawab.
Allah Raksh Khan Tiwana, Khan

Banadur Malik, 1
Ayangar, Mr. V. K. A. Aragvamudha.

i

Maémilian, Mr: A, M. -
Metcalfe, Mr. H. A, F.
Millar, Mr. E. S.

Bajpai, Mr. G. S,

Bhore, The Honourable Sir Joseph.
Bower, Mr. E. H. M.

Chatarji, Mr, J. M.

Clow, Mr. A. G.
Cox, Mr A. R. )

Milligan, Mr. J. A.
Mitter, The Honourable Sir Brojendra.
Morgan, Mr, G.

- Mujumdar, Sardar G. N.

Mukharjee, Rai Bahadur S. C.
Dalal, Dr. R. D. Novce The Honourable Sir Frank.
Das, Mr. B. Rafinddin Ahmad, Khan Bahadur

Maulvi.
Raisman, Mr. A.
Ramakvishna, Mr, V.
Sher Muhammad Xhan
Captain.
Singh, Mr. Pradyumna Prashad.
Sinha, Rai Bahadur Madan Mohan.
Sloan, Mr. T, .
Smith, Mr. R.
Studd, Mr. E.
Suhrawardy, Sir Abdulla-al-Mimér.,
Tottenhem, Mr. G. R, F.
Yakub, Sir Muhammad.
Yamin Khan, Mr. Muhammad,

2

Dash, Mr. A. J.
DeSouza, Dr. F, X.
Dillon, Mr. W.
Dutt, Mr. Amar Nath.
Fazal Haq Piracha, Khan Sahib
Shaikh.

Graham, BSir Lancelot.
:granthTa}r:J, Mr, 8. G.

aig, The Honourable Sir Harry.
Hezlett, Mr. J. '
Hudson, Sir Leslie.
Ishwarsingji, Nawab Naharsingji:
Ismail Ali Khan, Kunwar Hajee, ;
Jawahar Singh, Sardar Bahadur Sardar

Gakhar,

The motion was negatived,
Mr. President (The Honourable Sir Shanmukham Chetty): The next

amendment, No. 28, is in the name of Mr. Thampan.

Mr. K. P. Thampan (West Coast and Nilgiris: Non-Muhammadan
Rural): Sir, before T move my amendment, I wish to staté that amend-
ment Nos. 28 and 30 ought to be taken together. My intention wais to
move them together, as both of them refer to the same sub-clause, but
they have been put separately in the agenda. If you will permit me,
“Sir, I will move them together,

I move:
“That in sub-clause (2) of clause 4 of the Bill, after the words ‘and shares shall’

the word ‘not’, and that, at the end, the words ‘save in accordance with conditions
to be prescribed by the Governor General in Council’ be inserted.’”
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Sub-clause (2) of clause 4 reads thus:

“Separate registers of shareholders shall be maintained at Bombay, Calcutta, Delhi,
"Madras and Rangoon, and a separate issue of shares shall be made in each of the
areas served by those regsters, as defined in the First Schedule, and shares shall be
transferable from one register to another.”

Sir, you will see that my object in moving this amendment is not to
negative the provision, but I intend only to restrict the transfer of ghares.
In my speech at the first reading of this Bill at Simla, I referred to the
unsatisfactory character of this provision and I said that if a large number
of shares was transferred from one region to another, the very purpose
for which the regional scheme was embodied in this Bill would be frust-
rated. To avoid such a contingency, I thought certain restrictions might
be imposed. Sir, I do not propose to specify under what conditions the
transfers may be effected. I will leave it to the Governor General in
Council who could frame the necessary rules under the rule making power.
I shall, by way of example, refer only to one aspect. af the . question.
Suppossing, in Madras, out of the 70 lakhs of rupees worth of shares, 90
per cent. are taken by the capitalists of Bombay or Calcutta, it’will mean
that there will be only ten per cent. left and the eleclion of Directors
and other matters contemplated in the Bill will have to be done by the
ten per cent. remaining in that region. .

[At this stage, Mr. President (The Honourable Sir Shanmukham
Chetty) vacated the Chair which was then occupied by Mr. Deputy Presi-
dent (Mr. Abdul Matin Chaudhury).]

That will reduce the whole thing to an absurdity. There are several
other aspects of the question like this to which I do not wish to refer
now and take up our time. I commend this amendment for the accept-
ance of the House.

Mr;. Deputy President (Mr. Abdul Matin Chaudhury): Amendmens
moved :

“That in sub-clause (2) of clause 4 of the Bill, after the words ‘and shares shall’
the word ‘not’, and that, at the end. the words ‘save in accordance with conditions
to be prescribed by the Governor General in Council’ be ‘nserted.”’

The Honourable Sir George Schuster: Sir, my Honourable friend’s pro-
posal would upset or rather weaken one of the essential features of the
present plan, which is to create as free as possible a market in the shares
of the Reserve Bank. It is for that reason that it has been provided that
shares ghall he freely transferable from one register to another. My Hon-
ourable friend seeks to make this transferability subject to the directions
to be issued by the Governor General in Council,—thereby incidentaliy
bringing the total ‘‘score’’ of the Governor General in Council from 92 to
93—but by adding that, I venture to say, that he would completely upset
this plan of free marketability, because the market would not know how
the Governor General in Council is going to exercise this discretion.
Under our scheme, if a share transaction has to go through, the broker
in charge of the transaction will know that the shares which he gets
from anvbody now are good delivery to anybody else, wherever he lives,
and, therefore, therer will be a free market in the shares; but if on each
occasion it is necessary to inquire: ‘“Is A—the purchaser—entitled to
acquire these particular shares which B—the seller—has available for
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sale?’’, it will entirely interfere with the working of this machinery. I do
not think my Honoursble friend has really made very clear what major
purpose is going to be served by his amendment. On .that ground,
namely, that it upsets what we regard as one of the main: features of the
present scheme—the creation of a free market in these shares, we must

oppose this amendment.

Mr. Deputy President (M. Abdul Matin Chaudhury): The question is:

““That in sub-clause (2) of clause 4 of the Bill, after the words ‘and shares shall’
the word ‘not’, and that, at the end, the words ‘save in accordance with conditions

to be prescribed by the Governor General in Council’ be inserted.’

The motion was negatived.

Mr., S. C. Mitra: Sir, I move:

*“That in sub-clause (2) of clause 4 of the Bill after the words ‘transferable from
one register to another’, the words ‘and no person shall be allowed to have more than

two hundred shares’ be added.”

If Honourable Members will refer to clause 4. sub-clause (2) of the
Bill and my amendment, they will find that my purpose is to fix the
maxXimum number of shares that an individual may be permitted to hold.
On referring to the list of amendments, Honourable Members will find
that Mr. Bhuput Sing gave notice of an amendment similar to this. Mr.
Bhuput Sing, in his amendment, quoted the =2xact wording of the Bill
that Sir Basil Blackett wanted to introduce in 1928, but he was not
permitted by the Honourable the President to do so. My amendment and
Mr. Bhuput Sing’s amendment are really the same in effect. There is
also a notice of an amendment by Mr. Sitakanta Mahapatra (Amend-
ment No. 32) in which he fixes the number of shares at fifty. Now,
because I shall have no opportunity to speak on these ammendments, I
would like to anticipate them and I must admit that Mr. Mahapatra's

amendment is very logical.

Under the presént Bill, no shareholder éan exercise more than ten
votes; that is, anybody, who has purchased Rs. 5,000 worth of shares, can
vote fully to the extent of his shares. Although my amendment, if
accepted, will permit an individual to hold shares up to Rs. 20,000, yet
the remaidmg Rs. 15,000 of his shares will be sterilised. But 1 prefer
my own motion, because I should like to pay due consideration to what
tbe Honourable the Finance Member said, namely, that there should be
as free a market as possible for these shares. But, as regards this free
market, I do not like to extend that contention too far, because these shares
should not be looked upon from the standpoint of free marketing alone.
The question possesses other significance also. So our contention should
not be concentrated on the marketability of these shares. What we are
afraid of is that in some of these provinces, at least in the smaller areas.
some big shareholders may purchase a very large number of shares and
thus control the voting as regards the Directorate. It may be said that
under the present scheme, during the first allotment, no individual will
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have the chance to purchase a very large number of sheres because, in
the first instance, the vote will go to anybody who has subseribed over
Ra. 600, but I am thinking of the future. We are all aware of the poor
condition of most of the people in India, and, if a large premium is paid
for these shares, say Rs. 25 or Rs. 30 per share, then it is very likely
thut a large number of persons, who will be allotted shares in the first
instance, will be tempted to sell vut their shares and they will largely go.
into the hands of big capitalists in the big cities. Now, if a big capitalist
can control a few lakhs worth of shares, though he cannot for himself get
more than ten votes. by narrowing the number of shares, certainly he
can command a very large influence. So I am anxious that there should
be some provision in this Statute itself by which that contingency may be
avoided. We are verv much afraid that. by some sort of benami transac-
tion, some of the big capitalists may manage to have a large number of
shares. (Mr, B. V. Jadhav: ‘‘And votes.””) Well, the votes are limited to
ten. It may not be possible to provide against all those contingencies;
but, so far as it lies in our power, we should see that this Reserve Bank
of India may not be run in the interests of a very few capitalists, and,.
so far as practicable, we should provide in the Statute itself that a large
number of shares may not be concentrate:i in a few hands. With these
few words, I move my amendment.

Mr, Deponly Presideat (Mr. Abdul Matin Chaudhury): Amendment

moved :

“That in sub-clause (2) of clause 4 of the Bill after the words ‘transferable from
"ne -ozister to another’, the words ‘and no person shall be allowed to have more than
two hundred shares’ be added.”

Mr  Sitakanta Mahapatra (Orissa Division: Non-Muhammadan): Sir,
1 beg to mowe:

“That to sub-clause (2) of clanee 4 of the Bill. the following be added at the end :
‘and no person shall be a'lowed to hold more than fifty shares at any time'.”

Sir, let me admit frankly here by telling you now that I have gone
through and considered the sections of the Bill under discussion from @e»
loint of view of an average Indian, of whom 91 per cent. of the Indian
nopulation is composed—I mean the Indian peasant. In placing mv hum-
ble sugeestion before the House, I am embarrassed with the thought that -
Honourable Members of the House—great commercial magnates, wealthy
banking geniuses, seions of the Indian landed aristocracy—mav not l}ke
my idea, that Honourable Members of the House who have lived in cities
"nd big towns may not appreciate mv position, that high Indian Govern-
ment officials may not be able to follow my view point as they are mostly
drawn from urban clasres. But I have one strenth in me and thst is
that Honourable Members belonging to the British nation—both the trading
community and the public servants—although they are not fully acquainted
with the diffreulties of the peasant. are, I know, anxious to help him and
will do their best to understand and accommodate me, if I am reasonable,
and T hope to be 80. To those who do not so agree with me, I kave only
to say that we have lisbened to the svmnathies exnressed for this class
during the general debhte and after and. if this amendment does not meet
With the approval of my Indian capitalist friends, then it would only
Mean that their sympathy was confined to lips only.

R
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My amendment has only got two ways of judging it—one, whether a
maximum limit to the number for holding of shares at any time should bé-
fixed, and next, if so, what number should be the most reasonuable one.
Let us consider the first point. '

Sir, in spite of great opposition to the shareholder scheme in this
House, it has been passed and we are now committed to it. But let the
Honourable the Finance Member understand where the shoe pinches us.
We are only afraid that in the shareholder scheme, as is laid before us, the
rights of the poorer classes may not be sufficiently safeguarded—that it
may be a dumping ground for the rich. We look upon the Reserve Bank
of India as a national institution. Every Indian must do like that. There
are 35 crores of Indians in India. But there are only five lakhs of shares.
The main argument that may be advanced against limitation of shares is
that sufficient applications for shares may not be forthcoming. But this
is a_wrong calculation. Supposing all the shares are to be held by the
Todians, are there not five lakhs of sufficiently patriotic Indians in seven
lakhs of Indian villages, hesides so many cities and towns who can invest
Rs. 100 each in this Bank? Are there not one lakh Indians in the whole
oi the Indian Empire who are patriotic enough to invest Rs. 500 each?
Are there not 10.000 Indians in this vast Continent who can
afford to invest Rs. 5,000 each? T hope, the Honourable Sir
George - Schuster does not think like that. He certainly  does not
entertain such a low impression about Indians. There is none here who
underrates the patriotism of the Indian people. But. leaving aside the
question of patriotism. is not a share in the Reserve Bank the safest invest-
ment in India® Where in India can there be obtained such supreme
security for investment? Where else can one get such safe return of six
ver cent. sure?® You expect that Tndiang will deposit crores of their money
here without any interest. hut vou do not expect that they will invest five:
crores at six per cent. safe return? Preposterous idea.

There i another aspect of the auestion. Fverv body feels and there
is no gainsaving the fact that the Reserve Bank will be a parallel Govern-
ment of India—that it will hold under its thumb the financial destinv of
Tndia. Every one, big or small, hich or low. rich or poor, will rush to
acquire a chance of having a voice in it. A time can safely be visualised
in the mear future when these Uegislatures will pale into insignificance
before the Reserve Bank. and rich men will spend fortunes in order to cet
into its administraticn. Shareholders. who will have votes. excuse me if T
think like that. if thev wish, will earn thousands for recording their votes.
Men who will have control over some voters will earn fabulous sums. Wa
all. who have bheen throuch elections. have an idea of it. T believe sincerely,
that fancy prices will be paid for purchasing shares. Yet, does any body
think that there will be dearth of applications for shares? T shall not be
surpriseq if shares shall he over-subseribed by several hundreq times.
TFeudatqary Chiefs of Tndia, some of whom are reputed to be the richest in
the world. Rajahs, Maharaias. Talukdars, Zamindars, merchant princes.
bankers, corporate bodies will rush in thousands to purchase shares in
many and various wavs. There are over one lakh primary co-operative
rocieties only in India. Can vou supplv five shares to each of them? TIf
0. where shall the Europeans or the city and town interests go?

Sir. T have sponsored this motion onlv hecause T am sincerely afraid
that the peasantry—the real Indian nation will not have anv chance at all-
This Bill, from the very start. has heen conceived and produced by rich
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men keeping the interests of rich men in view only. The Joint Belect
Commuttee consulted big banking interests alone for advice. So far as my
information goes, subject to correction, in the Select Committee, Mr.
Bhuput Sing put this question definitely to Sir Usborne Smith and he
agreed to the principle of fixing a limit; but, then, when the Honourable
the Finance Member again repeated the question, Siv Osborne changed
nis view and other bankers agreed with him. My only fear is that shares
will be subscribed in the five big cities within a few hours and the rest will
go unheeded. Governwnent loans ure always successtul.  Sir, i the
Honourable the Finance Member thinks deeply, which, I am sure, he does,
he shall not have the leas{ doubt that there will be a huge rush for shares.

Then, let us consider what are the disadvantages of not fixing a
maximum. If a maximum is not fixed, a time will come, sooner or later,
rather sooner than later, when all the shares will pass into the Lands of a
fow multi-millionaires. Fancy prices will be oftered tor shares iar the above-
mentioned considerations. 1t will be a sport of the plutocrat. Poorer
people shall never be able to resist the temptation of ready money much
beyond their expectation and a quick return for investment and wil part
with their shares. This scarcity, this depression and all round want will
give further impetus to sale of shares. Of course, there is nothing much
to fear in..the first allotment of shares. But, in a year or two, after the
starting of the Reserve Bank, as the sun rises in the east, shares will be
concentrated in the hands of a few rich families, and the result will be that
the Bank will be run entirely and exclusively by them and for them. Their
nominees will be in the local boards and they will be in the Central Board.

[At this stage, Mr. President (The Honourable Sir Shanmukham

"Chetty) resumed the Chair.]

And when so, what will be the consequence? The agriculturist, the
peasant, the primary producer, who tills the ground, will be exploited to the
utmost and reduced to serfdom. Sir, for Heaven’s sake, do not be a party
to it. Let shares be distributed as widely and as evenly as possible. Let
the peasant feel that the Reserve Bank of India does not belong to the
rich, the landlord, the banker, the intelligentia. It belongs to him. Let
him be inspired with the idea that he is not the hewer of wood and drawer
of water in his own land. He too can control the fortunes of India. Let
him have a say in his own house.

Sir, there are, if such be the case, very potent disadvantages to the
Governinent too. Supposing for argument’s sake only, the Federation «f
the Indian Chamber of Commerce, in collaboration with other Indian
commercial organisations, take it into their head to break the Reserve
Bank constitution, thereby siriking at the vital point of the Indian Consti-
tution itself, say as a gesture of sympathy for some political srganisation
in the country, this unlimited scope of purchasing shares in the open market
will afford them unlimited scope for working out their scheme. They may
purchase most of the shares in open competition in the market, thus
sterilising thousands of votes belonging to the poorer classes and reign
supreme. They will have their nominees only in the local boards and the
Central Board and will thus play ducks and drakes with anything under
the control of the Rgserve Bank and make it unworkable. Is there not
such g possibility? Let me give a few illustrations as an argument only.
There is no province in India where Marwaris are not very prominently
connected with the local trade. If only one trade organisation in India;
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say, that belonging to our famous Marwari brothers, wants to perform such
a ‘feat, they can purchase the majority of the shares in a week’s time
throughout India and keep the great national organisation completely under
their feet, and- shake the foundations of the Government of India itself.
But if there be shares evenly and widely distributed throughout India with
this one Testriction of limitation, such an eventuality will be unthinkable.

‘Then, again, if there be no limit to one’s holding of shares and if the
Imperial Bank alone or, combined with a few other powerful exchange
‘banks, intend to guide the "policy of the Reserve Bauk to their own
advantage, is that a remote possibility? Can they not easily work it out?
Fn euch a contingeney as this what have you got to save the Reserve Bank?
Nothing at all. -Bupposing Messrs. Tata and Sons embark on a scheme of
purchasing shares worth two and a half crores of the Reserve Bank either
‘hetween themselves or through their innumerable employees and make
Frrdia-their dumping ground for all time to come. have you got sny thing
%o -prevent such a catastrophy? So, 1 suy, that it is absolutely necessary
that there should -be a hmmit to holding of shares or the Reserve Bank will
function under- the gravest risks.

Sir, Sir Basil Blackett was perhaps one of the wisest statesmen when,
in the unfortunate 1928 Bill, he conceived the idea of incorporating a limita-
tion clause. It was most unfortunate for India that the 1928 Bill could not
be mtroduced. If that Bill is imtroduced today, 1 for one would prefer
that to this Bill under discussion. But the London Committes toak a very
unwise step when they recommended against such a limitation. Their
arguments for taking such a step are most unconvincing. They say that
it is unnecessary, firstly, because they have imposed a limitation on voting
power. Absurd on the face of it. Can the so-called restriction on the
voting power exercise any check on the above-mentioned contingency?
Never, Sir. I say so-called, because there is no limitation to one’s repre-
senting shareholders as « proxy. Cannot millionaires, who have deposited
‘huge sums of money in the Imperial Bank at three per cent. or 2} per cent.
interest, take it out and invest it here without caring for votes? Secondly,
they say that such a restriction would place undesirable obstacles in the
way of free marketing of shares. This is exactly the very thing which
should be stopped by all means for the benefit of poor men. Sir, when I
read this very line. let me confess. I grew suspicious that rich and big
#iraneiers-assembled in Londen had a motive in them that they want to
speoutate with the fortumes of India's poor men. So I gave notice of
this amendment. Are not we going to make the Reserve Bank s
national institution? Are there not many restrictions imposed on the
activities of the Reserve Bank against free speculation which are open to
obher banks? Why sheuld then its shares be speculated so much in the
oper market? Of course there will still be scope for speculation up to a cer-
tain limit. But, then, in a national concern, why should there be so much
unhampered speculative transaction? The Honourable Rai Bahadur
Mehrothra. a member of the Jont Select Committee, has put the case of

Timisation very finely in his minute of dissent which I am tempted to quote
vorbatim -

“There ought to be a limit of Rs. 25,000 the maximum holding of shares by a
single shareholder. In case it is rot done the capitalists who have tons of monev and
are now prepared to invest at about 4 per cent. will' purchase shares for large amounts.
ey will thos sterilize votes .and deprive the agriculturists and middle classes of
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having any hand in the Bank. This will defeat the verydifject amd:the Bank will

itali i d induce
soon pass ‘nto the hands of capitalists. Moreover they will encourage an
_markeg manipulation so as to enable them -to reap large profits by premiums thereby
brought . aheut.”’ :

Sir, I repeat, it is free marketing, in other words, specu.lath?n' and
manipulation which exactly I intend to stop to some extent by fixing a
limit. Because, Sir, what 1 am afraid is that, taking advantage of free
arketing, big financiers, leaders of stock exchange will so manipulate the
value of shares’that ultimately most of the shares will pass into the hands
of rich men without even giving the poor man his legitimate due. Then
we bave. to conmsider what should be the limit. We know five shares give
one vote gnd 10 votes to one person is the maximum. Then, if one person
holds 50 shares, he exercises 10 votes.  But. if he holds more than 50
shares, he does not get any benefit out of it as regards voting power.
Thereby he unnecessarily sterilises some votes. Why should such sterilisa-
tion be permitted in a national institution? The Honourable the Finance
Member told us yesterday in unmistakable words:

“The Reserve Bank is going to be an Indian national ‘mstitution. It is not
going to succeed if it is not t> be an Indian national institution’’, :

if I am quoting him correctly. Further, our endeavour ought
to be .to fix the maximum as low as possible, so that as many
persons as possible may be directly interested in the Bank. We
cannot go below 60 shares limit because of . sub-clause (3) of
clause 0. But is it not desirable that at least 10,000 persons and institu-
tions in this vast country, consisting of 350 lakhs of men, seven lakhs of
-villages, millions of corporate ‘bodies and innumerable cities and townms
should be interested in the Bank? Is it not desirable that $he chance of
holding shares should not be confined to city and town people alone, but
should penetratc into the rural areas also as much as possible? Has not
the Fnance Member said that the Bank is not going to succeed if it is
not going to be a national institution?

Sir, some very distinguished countrymen of the Honourable the
Finance Member are of opinion that the Indian mass is being exploited
by the intelligentia and so there is so much political agitation in the
country. I hope; Sir George Schuster is also of the :same opimion. I
quite agree. . But, then, what has he done for the Indian mass to throw
off the influence of the intelligentia? What educative opportunity has the
Indian mass been given so that they. may know themselves and their
righte? B8ir, she acute and prolonged depression, coupled with the hold
that the Congress could secure on the masses, has opened the eyes of
the Government and pgood sense has dawned upon them rather late.
Provindial Governments evervwhere are evincing great concern fer the
rural population. Better late than never. But, if it is so, let me tell
‘the Honourable Sir George Schuster . that this is. an unique opportunity
he has in hand when he, if he so cares, can. take the mass into his
confidence and let them have confidence .in him. Confidence begets
confidence. Distribute shares of the great .national institution, if the
Finaneé Member sincerely said that, as widely and as evenly as possible
tmong the masses. Let them feel that it is not the intelligentia who. rule
the- oountry in conjuhetion with the (Government. If they invest money
na concern—their savings for vears—theyv will take a keen interest in
the Bank and ‘the Government gs well. They will make it their peint
to see that the Bank ‘and the Government are established and run as
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soundly and as strongly as possible. Then they will not listen to the
advice of the political agitators to break or weaken the ('}ovemmenp. Do
not compare the very meagre interest they take in the Legislatures with the
interest that they will take in the Bank. So, open the doors of the
Reserve Bank to them. They have staked nothing in the Legislatures.
So, they are indifferent. But here they will invest money—their life’s
savings. Oan they be indifferent? I hope, Sir George who is wise will
not let this opportunity go.

.- With this, Sir, I appeal to the Honourable Members of the House, in
the name of the peasant, to extend unto him the chance of having some
share with them in running the Reserve Bank. S8ir, I move. (Applause.)

Mr, President (The Honourable Sir Shanmukham Chetty): Amend-
snent moved:

“That to sub-clause (2) of clause 4 of the Bill, the following be added at the end :
‘and no person shall be allowed to hold more than fifty shares at any time’.”

These two amendments, one moved by Mr. Mitra and the other moved
by Mr. Mahapatra, will be discussed together now.

Mr. Bhuput Sing: Sir, I beg to support the amendment of my Honour-
able friend, Mr. Mitra. Though I have got great sympathy with Mr.
Mahapatra’s amendment, I think, Mr. Mitra’s amendment is more reason-
able. As pointed out by Mr. Mitra, the same provision found a place in
the 1928 Bill and I shall read a few lines from the notes on clauses in
that Bill, which is as follows:

“In clause 4, sub-clauses (2), (%), etc., provide for a broad-based distribution of the
chare capital both at the time of the original allotment and subsequently and is
intended to be a safeguard agaimst the control of the Bank by sectional interests of

any kind.”

I lay stress on the words ‘‘control of the Bank by sectional interests
of any kind’’. In 1928, it was thought fit by the Government of the day
that there should be some provisions which should prevent the capitaliste
or any other section from having: control through the majority of shares
held by them, but now in 1933 Government do not think it fit that the
same safeguards should be placed in the Statute. I cannot understand
the reason which has made them change their outlook in that direction.
'The main principle of the Bill is that the share capital of the Bank should
be distributed to the largest number of people and, with that object in
view, the share which was originally fixed at Rs. 500 each was subse-
quently reduced by the Joint Committee to Rs. 100. But, by omitting
such a provision that basic principle is negatived, because if the shares
are held by the capitalists without limit, they may combime and may
artificially raise the price of the shares in the open market and thereafter
purchase the majority of shares. And we know from our experience in
the share market that with the slightest rise in the share value of any
joint stock company, shares of such companies come in large numbers to
the market for sale. (Mr. B. V. Jadhav: ‘‘Not necessarily.”’) That if
the general expefience. Now, if the majority of shares are held by the
big capitalists and, if they combine, they can manipulate currency and
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credit and also the exchange policy of the Bank to suit their own conveni-
ence and thereby earn a good deal to the detriment of the country. There
should not be any loophole in the constitution of the Bank by which such
a thing may happen in future. I admit, as pointed out by the Finance

Member, that the chance of such contingency is very remote, but still.

there is some chance by which such a thing may happen. There is_one
‘other point. The Finance Member said that there was a limitation of

dividend to five or six per cent. But that is no reason why big capitalists.

should not come in for these shares. I shall read a few lines from “The
Reserve Bank of India and the Money Market’”’ by Mr. Dadachanji in
‘which he says:

“An inquiry into the ownership of shares of many Central Banks of Europe will’

show that trustees of private trusts, rich families and big merchants form the largest
holders of them.’’

So the question of dividend does not arise, because generally these
merchants and big families invest in 8§ per cent. Government paper and
they will find it more convenient to invest in Reserve Bank shares,
because it will yield about 5-6 per cent. dividend and are qui.te as good,
if not better, like other Government securities.

Sir, a great deal has been said to free the Bank from political influence
and every one wishes that the Bank should be free from any such political

influence whether it comes from the Indians or the Britishers. Now, if
there is no such provision, then a political party in India or in England
may combine and trv to get hold of the largest number of shares and
thereby control the Directorate and through them may influencc the
daily working of the Bank.

-

A great deal has also been said in this House and -utside about the .

agricultural interests which will surely suffer if the capitalists are given a
chance to combine and to hold the largest number of shares. 8ir, for all
these reasons, I ask, why should Government object to insert such a clause
which aims to make the Bank really free from political influence and from
the influence of big capitalists as well. Evervbody knows that the interests
of the capitalists are against the interests of awriculturists and, thowzh 1
may be a capitalist, still T certainly must fight for the agricultural interest.
With these words, I support the amendment. -

Mr. B, Sitaramaraju: Sir, I rise to support the view that there should
be a maximum fixed with regard to a person’s right to hold a number
of shares. In doing so, I should like to point out that the one merit
made much of of a Shareholders Bank ig thut the shares would be as broad-
bused as possible. When in the Select Committee the shares were
lowered from Rs. 500 to Rs. 100, we all thought that it was taking a step
in the right direction. But, unfortunatelv, in the Select’ Committee

what was given to these shareholders with the right hand was taken awav -

with the left hand. In other words, though the shares were reduced
from Rs, 500 to Rs. 100, the benefit did not accrue from the point of view
of the matter being a broadbased one, because ther do not have the vote.
1t is only people who have five shares that are given the vote. The practi-
eal effect, therefore, & that, so far as these Rs. 100 shares are concerned,
and so far as the lowering of the basis from Rs. 500 to Rs. 100 is con-
cerned, it is practically nugatory. Therefore, I consider that notwith-
«tanding the fact that you are going to limit the powers of voting, still
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if you do not put a limitation on the power a meruber can have in holding

-shares, I do not think you will be doing the proper thing even to carry

out your own ideas into effect. The reason is this. That limitation on

that power to exercise more votes becausc he holds more shnrfas is, no

doubt, desirable; but if you put a maximum he can hold, you will enable

a large number of people to become shareholders and thereby exercise

that yrivilege on a broad basis without being cornered. But if, on the

other hand, you do riot put any maximum. the result would be that. most

of these shares would be locked up. The fact that there is a limitation

put on the voting strength alone will not be sufficient and will not affect
the main objection which I have tried to point out to the House. One

vossible argument that can be advanced on behalf of Government is this.

They may say that thev have under this plan so arranged that it will not

be made possible for any particular person to acquire a large number of

shares; and shev may also sav that the plan is so well arranged that,

when it igtactually worked out, it will be seen that there will be no pre-

ponderating influence from any particular area or gain by any particular

versou. That is an argument which. 1 think. mav be possibly advanced

bv Government. But when it is remembered that there is no limitation

vlaced on the right of transference of that vote from one person to

another, it will be seen that it is quite possible for large capitalist interests

to secure: these shares bv the loophole provided in this Bill, and thus

defeat the object of securing a broad base. For these reasons, I consider
that it is necessarv to put a limit on the number of shares one can have

if there is any reality in the proposition that it is going to be, under the

shareholders plan. a broad based national institution. Of the two amend-

ments before the House. the one moved by Mr. Mitra should be supported

by the House. because he has got one great authoritv behind him, and

that is, Sir Basil Blackett’s propoeals wherein this maximum was pro-

vided. The then spokesman of the Government was in favour of putting
a maximum and that maximum is the maximum which my friend, Mr.

Mitra, now proposes. Therefore. T consider, the amendment of Mr. Mitra
with the authoritv of Sir Basil Blackett. what was wrongly called the

1928 Bill should be accepted: for there is no such Bill in realitv as the
1928 Bill—there was onlv one Bill then and that was the 1927 Rill.

Wher Sir Basil Rlackett, on his return from T.ondon in 1928, after con-

sultution with the London interests, wanted to introduce a Bill, vour
honoured predecessor. Sir. did not allow that Bill to be introduced.

Therefore, there is no such Bill as a Bill of 1928: but there certainly
were certain proposals in 1928 which presumablv had the consent of the’
London interests. because it was soon after Sir Basil Blackett's return
to India that he presented certain vroposals wherein it was provided

that the maximum should be 200 shares. Therefore. I feel that Mr.

Mitra is on strong ground. with the support of Sir Basil Blackett's
proposals. and T hore. Honourable Members will give due consideration

to that.

Diwan Bahadur A. Ramaswami Mudaliar (Madras City: Non-Muhani-
madan Urban)- Sir, the Honourable the Finance Member will remember
*hat, at various stages in the. discussion of this question, apprehensions
have heen oxoressed by some Members that the concentration of a large
number of shares im any particular shareholder mav be detrimental to
the proper working of the shareholders syvatem. Both at London and in
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the Joint Select Committee, I understand people were of opiniom that
the possible concentration of a large amount of share cspital msy be
utilised in so diverting the voting power that it may not be properly
exercised. There is, of course, a mathemstical way by which a person
could go on byying shares and, therefore, reduce the possible number
of shareholders who can have voting power—1 do not lay much stress
on that, because if the large amoynis, that have been distributed over
the various registers, sre taken into consideration, it will be seen that
that 1s not o very vivid possibility. But there is another possibility
"which has been given expression to, and this I should like to place before
‘thin House. A shareholder can obtasin sbares to the extent of a lakh of
‘rupees and, then, at the time when u Direetor has to be chosen or when
a particular local board has to be elected, he can so distribute the sbares
that he has got among 8 certain number of people who are within his
control and under his management, so to say, that he can increase the
voting power of himself by having a certain number of nominees of his
own as shareholders. That, T understand, is the real feur bebind this
suggestion. I do not think this is n matter of very vital principle—the
Honourable the Finance Member will admit that it does not in any way
hanmper the constitution of the Reserve Bank or its smooth working,
1t is a principle which, to some extent, had been accepted by Sir Basil
Plackett in the proposal that he made in 1928. The only two possible
quectiogg. .tpgt,;g can understand, from the Government are these: in
the first place. if we restricted it only to Bs. 20,000—and I am now
speaking of Mr. Mitra's amendment, because | think it is the more
reasonable amendment—for each shareholder, we may not find it possi-
ble to distribute the whole of the share capital. Unless we get big share
allotments of Rs. 50,000 or a lakh, it may not be poesible to have the
entire distribution carried out. But the amount of interest that has.heen
taken in this Reserve Bank and thc amount of publicity that has been
given ngd will.qontinue to be given to the proceedings of this Housa must,

thinﬁ, result 1n a large number of shareholders applving for shares, and
T do not think that is going to prove a verv difficult thing, so far as
the Gavernment are concerned. The second objection thas may be
levelled nigainst it is that the market value of thesa shares may, to some
extent, be diminished. that if vou limit the holding of shares only to
Rs. 20,000 to anv individual, the chances of shares being marketed will,
to that extent, be minimised. T think., while we frankly recognise that
that mav be so. we have to choose the lesser of the two evils; and I
personally believe that, if by any means jou can allay the apprehensions
of those who fcel that the shareholders system cannot work properly or
will, to u certain extent, be diverted if a minimum limit iz put and a
maximum limit is not put, T think it will be advisable to choose the
lesser of the two evilsa and meet that apprchension. I would, therefore,
verv earnestly appeal to the Finanre Member to consider it from the
point of view of meeting verv just apprehensions on the one side and
trving to allav those apprehensions so that that volume of public opinion.
which is suspicions of the shareholders scheme. may, to this extent at
lenst, be more prepared to adopt the scheme. Tt is from that point of
View that T throw out that suggestion that it mav be advisable for the
Finance Member to accept the motion of my friend, Mr. Mitra.

7

Dr.. Ziauddin Ahmad: Sir. the Government practicallv have accepted
the principle underlying this motion. The principle is that a few persons
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should not be able to dominate the entire election, and that the Govern-
ment themselves have proposed that one person should not be able to have
more than ten votes. Now, all of us have on this side here got experience
of election tactics; and there are two tactics in elections: one is to
increase the number of your votes and the other is to diminish the number
of the votes of your opponent. In this case, no doubt, by increasing
his own votes he may not be able to exercise an indefinite number in his
favour, because a limit of ten votes is imposed. But there exists a
loophole, and a person can stop the election of his opponent by monopolis-
ing a large number of shares. The opponents will be handicapped, because
the shares will not be available for them to purchase. Now, to look at it
from a different point of view. The fact that a person who has an indefinite
number of shares in his possession will have only 10 votes is really lower-
ing the voting capacity of shareholders, because the voting capacity of
‘one person is 10 shares and, sc, if any one has got more than 10 shares,
he is really blocking the voting capacity by an amount of wasted shares.

Is it not right, therefore, for us to put a limit to the blocking capacity
of these shareholders or are we to give it indefinitely and block it to any
extent we please? My friends may say that it it a hypothetical case: I
think it is not a hypothetical case and that these things will actually
happen. As my Honourable friend, Diwan Bahadur Mudaliar, pointed
out, it is quite likely that one man may purchase a large ‘number of shares,
first with the intention of blocking, and. then, at the time of the election,
if he finds that his case is doubtful, he will distribute the shares to his
own advantage and thus secure election. These are the tactics which
are very often used in elections, and I fear that, unless you put down this
maximum limit for a shareholder, the restriction that one person cannot
have mare than 10 votes will be nullified. The Government have admitted
that they wanted to set up a national Bank and not a capitalist Bank;

80 I request them to consider seriously the essential condition of putting
an upper limit to buying capacity. l'vhope that t.hey will accept it.

The Assembly then adjourned till Eleven of the Clock on 'l'hunday,
the 7th December, 1933.
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